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Act-this 's a matter ..... ith which the 
han. Member also agrees--is comple-
tely out-moded and inadequate and 
that it leads to the flood-gates of mal-
practices and o'her things and that 
we are Dot able, administratively, to 
cope with tho~e things. So, we are 
now seeking to apply the Bengal 
Excise Act to Tripura because the 
conditions more or less are the same. 
It is not that we are taking to it as 
it is; we are saying that we will 
adop~ and introduce some changes to 
suit the conditions of the local people. 
So, the han. Member who has ex-
perienCe in this matter can suggest at 
the appropriate time the new mea-
sures or changes that should be adop-
ted and we would willingly-if the 
House accepts--follow those sugges-
t;ons. So, I think it is more as a 
matter of convenience that we are 
doing this, and there is no 1uestion 
of principle involved in it. 

With these words, I request the 
HOUSe to accept the Bill. 

Slu; Dasaratha Deb: I want to be 
assured whe'her the tribal people who 
are using the liquor would be per-
mitted to prepare it in their own 
houses for their own use; not for 
selling purposes. 1 mean this pachua 
and arrack. 

Shri B. R. Bhapt: This is a matter 
of detail and I think the local admi-
nistration will deal with it. But I 
can lay that all the customary rights 
and alI the privileges whiCh they 
enjoy at pre.,ent will be duly consi-
dered with a view to their continu-
ance. 

lIIIr. Chairman: The question is: 

'"I'h&t 'he Bill to provide for 
tile repeal of the Tripura Excise 
Act, be taken into consideration". 

The mo~ weu adopted. 
Mr. CJmir:nan: The HO'IS€' will 

now proeee] with the clsuse-by-clause 
consideration. The question is: 

''That clauses 2 and 3 stand 
part of the Bill." 

The motion was 
CIlI1LSe~ 2 '-lnd 3 We1"e 

Bill. 

adopted. 
added to the 

!\Ir. Chairman: The question is: 

"That clause 1, the Enacting 
Formula and the Title stand part 
of the Bill". 

The moti"" was adopted. 
Ciause I, tile Enacting Formula and 

the Title weTe added to the BiZI. 

8hrl B. R. Bhapt: I beg to move: 

"That the Bill be passed". 

Mr. Chairman: The question is: 

''That the Bill be passed". 

The moticm uxp adopted. 

13'40 hrs. 

PREVENTION OF CRUELTY TO 
ANIMALS BILL 

The Minister of Food and Agricnl-
ture (Shrl S. K. Patil): I beg to move: 

"That the Bill to prevent the in-
flict;on of nnnecess3ry p<!in N" 

suffering on animals and for that 
purpose to amen:l. the l3.w relating 
to the preventirm of cruelty to 
animals, as passed by Rajya Sabha, 
be taken into consideration." 

I shall ma~,e a few observations to 
explain Ll}e '<2;;ent features of this Bill. 
Members are aware that the Preven-
tion cf Cruelty to Animal3 Act was 
first paosed in 1890 and for a long 
periOd of 70 years, hardly any changes 
have been m3de. On the 5th March, 
1954, Shr1mati Rultmani Arundale in-
troduced in the Rajya Sabha a Bill 
entitled the Prevention of Cruelty to 
Animals Bill. In the debate that en-
sued, the Prime Minister gave his sup-
port to the basic approach to the pro-
blem, but he thought that some of 
the clauses suggested in that Bill 
v..-ere not prJ.ctlcJ.l. So, an assur:ance 
was given that the b~ ,'c approach Df 
it should be accepted and we 3hould 
consider it. Thereafter, a COlIlInittee 
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was appointed. Ultimately the pre-
sent Bill, which has been amended 
very substantially by the Joint Com-
mittee, has come before us. 

The main feature of this Bill is, 
whereas the 1890 Act was only confin-
ed to a few citie:; in this country 
where there were municipal corpara'-
tions, slaughter houses, etc., this part i -
cuiar Bill enlarges the scope of it. It 
is root the few towns or cities in this 
country, but it will be applicable 
everywhere. That is the main thing 
that for the first time, we are trying 
to bring on the statute a legislation 
which will largely aIIect, almost re-
volutionise, the fate of these animals 
with whom we are dealing. 

Various suggestions were made by 
the various committees on the Pre-
vention of Cruelty to Animals Act and 
they have all been emobodied in the 
present Bill. The Bill has been con-
sidered and passed by the Rajya 
Sabha after incorporating a number 
of important amendments. The Bill 
that is now before the House purports 
to give effect to most of the recom-
mendations of the Prevention of 
Cruelty to Animals Committee The 
Bill, when passed, will extend io the 
whole of India except the State of 
Jammu and Kashmir. This exclusion 
of Jammu and Kashmir is for con-
stitutional reasons. We have exclud-
ed it because the accession to the 
Union Government is only in respect 
of the subjects enumerated in the 
Union List and not with reference to 
subjects in the Concurrent List This 
subject is in the Concurreni List. 
So, we cannot under the Constitution 
make it applicable to the State of 
Jammu and Kashmir. 

1 know this is not an ideal Bill 
There are already amendments by 
those who want the Bill to be further 
liberalised and others wo want to make 
it more ad more penal. So, I have to 
effect a compromise. At the outset, 
I may say I do not claim that this is 
an ideal Bill. After 70 years, We are 
making an attempt for the first time 

to put on the statute at least some-
thing that will ultimately lead us on 
to the ideal Bill, after some years of 
experience. 

There are two aspects of looking at 
this question-the humanitarian as-
pect and the penal aspect. I personal-
ly feel that you cannot make people 
by law more humanitarian. We may 
pass an Act, but it may remain a dead 
letter. People should feel kindly' to-
wards animals; they should protect 
the animals and give humane treat-
ment in every possible way. It is 
something that really takes a very 
long time for people to develop those 
habits. In some western countries 
which are not really vegetarian, even 
though they kill animals, they give a 
very humane treatment indeed to the 
an;mals. In fact, there have been 
very big institutions like the Humane 
Association of America, a most gigan-
tic association at that time, which 
has got a membership of millions and 
millions of people, where the dignity 
and the status of animals are recog-
nised. Though they are non-vegeta-
rians and they kill the animals an 
attempt is made to kill them i~ as 
humane a manner as possible, 

13'36 hrs, 

[MR. DEPUTY-SPEAKER in the Chair] 

I had something to do with the 
motion picture of this country and of 
the world, In motion pictures some-
times animals like horses, cats, par-
rots, etc, are used. They cannot use 
any animal howsoever insignificant 
it may be without reference to the 
Humane Association to 'see whether 
the dignity and treatment accorded to 
that animal is in consonnance with the 
principles accepted by the Humane 
Association. So, just as human beings 
have got their own dignity and 
status, animals also have got a dignity 
and status of their own. So, it takes 
a long time, perhaps centuries, for 
these qualities to be engrained in our 
character and blood. So, the humani-
tarian aspect is not something whicb 
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can be achieved overnight by passing 
a law. By our own personal conduct 
---'I do not mean merely the conduct 
of Government-the humanitarian as-
pect should be emphasised and people 
should lay stress on that. 

The penal aspect is the asp.ect 
which the legislature can do very eas)l!. 
if anybody offends against certain 
pr;nciples accepted by law, surely the 
penalty should be as strengent as 
po, sible, so that people should be pre-
vented from doing those things. The 
humanitarian aspect takes some time. 
1 am giving this lengthy explanation 
for the simple reason that there are 
people here who are imbued ",:'th 
humanitarian thoughts and they think 
that 1 should have brought an ide~1 
Bill before the House, so far as the 
humanitarian aspect is concerned. I 
would very gladly do that, because I 
am one of them, but as a practical 
man I know that if 'I bring such a 
Bill ' it cannot be put into practice, 
bec~use we have no training for it. 

I shall draw attention to some of 
the important clauses of the Bill on 
which naturally the Joint Committee 
have concentrated their attention. 
First clause is clause 4 which provi-
des for the establishment of an animal 
welfare board. If I may say so, this 
is the most important section of the 
Bill. I can assure the House that al-
though the board is intended to be :m 
advisory body the Government will 
be really guid~d by the advice of this 
board. The board will be composed 
of the best people, because the com-
position of the board has been la!d 
down in a particular dause, according 
to which it will be formed. In all 
these things, it is the attitude of the 
Government that counts. We are not 
creating this board just to call for its 
advice and reject it. We want t'tat 
in cent per cent of the cases, we 
shall be accepting the weighty advice 
that will be given by the board. That 
will depend On how the board con-
ducts itself. Therefore, ultimately it 
resolves to a personal equation. 'If 
most of the people comprising the 

board are really kind to animals, t:l€y 
will lay down principles, ;;recedent3 
and practices which ultimately take 
a humanitarian view to a large ex-
tent. Ultinlately we can impr')ve up-
on this Bill. Therefore, thi.> ;;articu-
lar clause, namely, clause 4, wh:ch 
lays down the composition and the 
constitution of the board, is w.ry Im-
portant indeed. 

The next important clause is clause 
11 which says what exactly couti-
tutes cruelty to animals, and the list 
of cruelties given here is me~ely by 
way of illustration and is by no means 
exhaustive. If by experience we find 
that certain other methods of cruelty 
have got to be included here, we shall 
be prepared to do so. I could say that 
we have listed as many as 15 t.o 16 
generally known cruelties in tlus lisi 
and I lind that there are many amend-
ments in this respect. If you really go 
on stretching your imagination many 
more such cruelties could be suggest-
ed but it is impossible to brillg them, 
ev~ry one of them, into the ambit of 
the Act because, the Act generally 
gives the power to act On the cruelties 
that have been enumerated here. If 
there is any cruelty which does not 
fall within the ambit of this Bill, 
surely that would also be taker: into 
consideration. I am not enlarging the 
list of cruelty just now for the sill"ple 
reasOn that it would take time Th,S 
Bill has already been passed by the 
Rajya Sabha. 7f you again take time, 
it will delay the implementati.1n of the 
Act further still. Because, already it 
has taken six years after the subject 
was mooted in the other House. So, 
if according to the hon. Members thpre 
are instances of cruelties to animals 
which are not enumerated in this list, 
they can wait, because tne Bill will 
require amendment from time to time 
as we go On working it and gain ex-
perience, and at that stage We can 
incorporate those amendments. 

Clause 15 provides for the establish-
ment of a committee tor control and 
supervision of experiments on animals. 
In spite of the wording ot fhe clause 
"If at any time, on the advice of the 
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Board, the Central GGvernment is of 
opinion", I can assure the House that 
it is our intention to appoin: the com-
mittee sooner rather than l~tcr. Of 
cow-se we have made it conditional 
on iw~ things-the animal board must 
g:ve its opinion in favour of the 
appointment of such a committee and 
the Government must also feel so. 
But that has been done only to point 
out the supermacy and the primacy of 
the animal board and I am quite clear 
in my mind how very necessary it is 
that such a provision should exist. 
Whenever experiments are going on 
in hospitals, research centres, labora-
tOIies etc. we have got to see that it 
is done in a humnne manner; not that 
it is not done but it is done in a 
humane manner. I am merely saying 
that an assurance is needed because 
from the Act it appears as though we 
may do it Or We may not do it. There-
fore, some friends were insi!tent that 
we should appo:nt the board slraight-
away. I can give the assurance that 
as soon as the Act comes into force 
such a committee would be appointed 
on the advice of the animal board. 

There is one more clause namely, 
clause 30, about which so~e kind of 
resentment was expressed by some 
hon. Members in the other House. 
This clause deals with presumption as 
to guilt in certain cases. We should 
not allow cruelty to an:mals. It 
should be stopped. Our Muslim 
friends fear that the Ralnl method of 
killing which they practice on reli-
gious grounds would come under the 
purview of this Act. With a view 
to allay the fear of those friends I 
have agreed in the other House to 
~rt a new clause, new clause:&O 
which provides that nothing contained 
in this Act shall render it an offence 
to kill any animal in a manner re-
quired by the religion of any com-
munity. The new clause which is 
cl~use 28 of the Bill, as a~ended, is 
thIS, and that is the very first clause 
under tht? he&a. uMi.s:€:l1ane'Jus". It 
has b"en put first no tlJat anything 
that comes sUUequently Ihall be 

Bill • 

governed by 'h', d·",,~. Therefore, 
anythng that comes thereafter under 
killing doe3 not alIect the religious 
rights of any particular community. 
Therefore, original clause 30 has been 
amended by putting a separate clause. 

Shri C. R. Pattabhi Raman (Kum-
bakon&.m): E';"n thcr<o one animal 
should not be killed in the presence 
at another animal. 

Shri S, K. PaW: & 1 said earlier, 
the present Bill is only a beginning. 
It is not merely by passing a Bill 
that we can create love for the ani-
mals. I am second to none in the 
view which my hon. friend, Shri Pat-
tabh; Raman expressed that we should 
prevent cruelty of any form to 
animals. But while saying that, 1 
must say that I am a practical man 
and I want some good treatment for 
the animals. If I wait till id~al con-
ditions arise, till every religion gives 
that SJnction and so 0:1 :.r.! ~o forth, 
and everybody becomes hu:na.litarin, 
perhaps I shall not see it in my own 
lifetime and I would not be able to 
introduce such a Bill. My view is 
that if we pass this Bill and constitute 
the board, when the Act starts func-
tioning many practices will arise, 
certain habits will arise, certain pro-
paganda would automatially be made 
and money would be expended in 
order to create that atmo'phere in the 
country. Therefore, 'I am prepared to 
wait. 

If just now I join issue with some 
members belonging either to the 
Muslim commu<lity Or any other com-
munity-Sikhs have also got a way ot 
killing-and if I go on fighting with 
them just now in order to introduce 
an ideal Bill, surely I will haye to 
wait tor a long time and I will not be 
rendering any service to t..'16Se ani-
mals. 

My only last request to thJ,g House 
is to pass without "ny delay this Bill. 
It has already take" a "cry lOllg time, 
7 years, and even after it has been 
introduced it has taken two yean. A 
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committee was con.stituted with 45 
members, 30 members of this House 
and 15 memhers iron Rajya Sabha 
to go into this BilL Therefore, we 
could see how in minute,t detail this 
minutest detail the Bill has been 
considered and so it should be passed 
without any amendments. I can 
assure this House that at any time at 
the slightert wish of members, even 
the next time it can be amended to 
make it more effective, ani We shall 
be prepared, Government shall be 
prepared to do that. With these 
words I move the Bill for considera-
tion. 

Mr. Deputy-Speaker: Motion moved: 

"Tha t the Bill to prevent the 
infliction of unnecessary pain or 
suffering on artimals and for that 
purpose to amend the law relat-
ing to the prevention at curelty 
to animals, as passed by Rajya 
Sabha, be taken into considenL-
tion." 

Shall We place some time limit or 
settle th .. time for considen ti~ and 
clause by clause? 

Shri Naushir Bharach1i.: I do not 
think it is necessary. 

Mr. Depnty-Speaker: All right. 

8hri Amjad All (Dhubri): At the 
oUl;et I must congratulate my friend, 
Shri S. K Pati!, fo:- his sweet reason· 
ableness and the persuasive way in 
which he has appealed to the House 
and the way in w:uch he has 
approaohed the qUeGtion of cruelty to 
animals. 

Shrl Tyagi (Dehra Dun): He is a 
great statesman. 

8hri Amjad All: Let us hope he 
will deliver the goods as svreetly 115 
he ta Ik.. The first thing that attracts 
on reaiing the flrst page l.s the defini-
tion of "animHl", "Anim.al", as a 
mnttpc of ract, has been defined in 
this Bill to include anything living on 
earth. 

The De)Nly 
(Sbri M. V. 
man. 

A"imals Bill 
Minister of Agrculture 

Krlshnappa) : Except 

Shri Amjad AU: POSsibly 
man. 

except 

8w'i Tyagi: Snakes inclusive. 

Mr. Deputy-Speaker: Why make 
exception5 in the very first start? 

Sbri Amjad All: It is really an 
intriguing qUEBtion. The House shall 
be intrested to know that animal 
means any living creature other than 
a human being. So, I want my hon. 
friend, the Minister of Food and Agri-
culture to consider what a great 
strain we are putting our magistrates 
to by the definition of the word 
"artimal". Suppose somebody kills a 
mosquito. He can be brought before 
a magistrate l!mying that this man has 
killed a mosquito. It a man kills a 
fly he can be brought before Ii magis-
trate, and the magistrate shall be 
bound under this Act of Shri Patil to 
say that the person is guilty. 

8hrl Tyagi: Snake.s too. Snake i,s 
a bigger thing. Among animals, you 
will include the mosquito and the fly. 

U hrs. 
(Shrl Warior (Trichur): What about 

the bug'? 

JIolr. Deputy-Speak~r: 
be cruelty to anima:s 
brought up before the 
ling a fly? 

Would it not 
if the man is 
court for kil-

8hri Amjad AU: I did not follow, 
Sir. 

Mr. Deputy-Speaker: 
may continue. 

Then, he 

Shri Amjad Ali: Such an Act 
existed as early as 1890. It has been 
subsequently aroer ded ~ varioU3 
Acts. Also in the Provincial Legis-
latures, there were Acts: the Bengal 
Cr.:e!(:; t') Anirrp's "',,-t, 'P.62 the 
MndrM City Police ,,~cl, IB8t:. This 
Act was amended in J117, 1 ,:]~ and 
1950. Ttcis de.'lnition that we find 
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now nowhere ex1~ted. At least there 
was s<lme rational basis on which we 
'Could proceed. But, it appears to me 
passing strange how we are going to 
have animals of all kinds. I have 
looked into the Oxford Dictionary. It 
says, an organ~sed being which has 
got a little bit of emotion. Barring 
the bough of a tree or some leaves 
that the· tree moves, we have got 
everything on our conception to' say 
what is an animal. To that point, I 
.appeal to the hon. Minister to 
·consider. I hope he will try to see at 
least that the word 'animal' is so 
defined that it is workable in the 
-courts. We are going to place this 
before the court. Let Us not m.ake 
'ourselves the laughing stock-the 
"ntire Parliament-that our J.aw is 
l:leing passed which cannot be ad-
ministered by ordinary commonsense. 
By this I do not mean very much to 
be legalistic. From the common-
sense point of view also, it does not 
stand to reason that mosquitoes, bugs 
or fiies. let alone tigers and snakes, 
should be brought under the defini-
tion of animals. This has got to be 
'Changed. 

The words "unnecessary cruelty" 
have not been defined anywhere in 
this Act. Forty-five Members had 
worked upon tlti" Bill. Shri S. K. 
PatiJ presiding, sometimes, possibly 
he has observed that this question 
was mooted on and off what un-
necessary cruelty meaIliS. Have you 
ever thought what unnecessary cruel-
ty means? In this whole Act, I do not 
find this little phrase defined. It is 
left to reason, to commonsense. To 
you it maybe unnecessary cruelty; to 
me it may not be. To dilate on it 
further, to make it rather understand-
able, let me ask, have you ever ob-
served the killing of pigs? 

Shri M. V. Kri!lhnappa: Yes. 

Shri Tyagi: Terrible. 

Shri Amjad Ali: The whole coun-
tryside takes note that a pig is being 

killed. The pig is being speared. It 
i.s killed in such an unnecessarily 
cruel manner that the whole country-
side, the whole village gets astir. 
Unless we have got electrocution, 
unless we have such a method of 
killing an animal like a pig, you have 
got to be unnecessarily cruel. To your 
devinition, I do not know how it falls 
and I do not know how you m.anage 
it. When you kill a fish, you have 
got to tSpear it. When you go to the 
pond as an angler. you wilJ be SImply 
suhjected to criminal prosecution 
because the fish has got to be killed 
iI·. a very cruel manner, unnecessarily 
cruel manner. As a vegetarian, if you 
have observed, in angling, you PLlt a 
bait. The fish ~ caught. It struggles 
for its life for quite a long time. The 
mouth of the fish begins to bleed' in 
such a horrible fashion that you 
cannol bear its sight. If you see a 
pig being killed in a village, surely, 
next day you will come to alter your 
definition of what unnecessary cruelt-
ty 15. That tenn has not been definea. 
That is my objection. 

Shri C. R. Pattabhi Raman: BecaUSe 
the hon. Member has been straining 
the point, if you will kindly permit 
me, I would like to point out straight-
away that claUse 11 (1) refers to 
this: needlessly mutilates any animal 
or kills any animal in an unnecessarily 
cruel manner. If you go down to 
clause 11 (3), it says: the extermi-
nation or destructiOn of any animal 
under the authority of any law for 
the time being in force. All these 
are covered by needless killing. That 
is point No. 1. This is an inhibitory 
5ection. The other things which· he 
referred to, mosquitoes, fiies, bugs, 
these are covered by extennination of 
things which may add to disease. 
These are legal killings. What is 
referred to ~s unnecessary killing. 

Shri Tyagi: Is there a law to per-
nUt it? 

Shri C. R. Pattabhl Raman: Yes. 
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Shri Tyagl: Practice is another 
matter. What is the law? 

Shri S. K. Patil: May I say, all 
these things that the hon. Member 
urges were urged in the Joint Com-
mittee. There cannot be an ideal Bill 
in which millions of animals and 
their killing can be brought. We had 
adopted the international definition 
generally and provided by various 
other claU;3es for exceptions. Other-
wise, I am greatly afraid that we shall 
be arguing till etOW'nity and nothing 
would come. 

Shri Amjad Ali: I am grateful to 
Shri C. R. Pattabhl Raman for point-
ing out certain relevant sections also. 
Even with them, he has got to alter 
the definition of 'animal'. U you do 
not define 'animal', these complica-
tions will be created. 

l\lr. Deputy-Speaker: Shri C. R. 
Pattabhi Raman says that killing a 
bug would be necessary killing. It is 
unnecessary killing that is required 
here. 

Shrl C. R. Pattabhi Raman: There 
are two things: needlessly killing is 
one. Again, some are scientifically 
categorised 80s dangerous to health. 

Mr. Deputy-Speaker: Why have 
you made an exception in the case 
of man? That is what I pleaded. 

Shri Tyagi: Only if it is mention-
ed anywhere in the clause that under 
the law it is permissible then alone, 
it will be permissible. 'There is no 
law for kiling a snake. Where i.s the 
Jaw. 

Shri C. R. Pattabhi Raman: There 
is. 

Shri Tyagl: Which Law? 

Shrl C. R. Pattabhi Raman: I am 
reading clause 11 (l) : needlessly 
mutilates any animal or kills any 
animal in an unnecesarily cruel man-
ner. What happens is ..... . 

Animals Bill 
Shri Tyagi: We beat the snake 

with a lathi. It is moot cruel. 

Shri Raghunath Singh: Let us have 
Ahimsa as Gandhiji said. 

Shri Tyagi: wonder whether it 
could be possible. As my hon. friend 
suggested, such animals Bt; are 
injurious to the health or life of 
human beings may be excluded. 

Mr. Deputy-Speaker: Any such 
amendment might be moved. Then 
we will see how the House reacts to 
it. Why anticipate? 

Shri Amjad Ali: My hon. friend 
Shri S. K. Patil has alluded to 
clause 28. I should say that it is a 
very timely amendment whlch he has 
accepted and I need hardly say that 
this was necessary. I would also ask 
him to look into one pertinent ques-
tion in clauses 30 and 32. In cIa1.lSe 
30, it is said: 

"If any person is charged with 
the offence of killing a goat con-
trary to the provisions of clause 
(l) of sub-section (1) of section 
11, and it is proved that such 
person had in his possession, at 
the time the offence was alleged 
to have been committed, the skin 
of a goat with any part of the 
skin of the head attached thereto, 
it shall hi' presumed, until the 
contrary is proved, that such goat 
was killed in an unnecessarily 
cruel manner." 

Halal or killing in a particular 
manner by the Muslim community is 
allowed under section 28, but it exact-
ly fits in with clause 30, whlch says 
that if you find the skin of any such 
animal as is referred to in the section 
with any part of the skin of the head 
attached thereto, it shall be presumed, 
until the contrary is proved, that such 
animal Wail killed in a cruel manner. 
This gives a big handle to the un-
tIOCial elements. They will take ad-
vantage of it. The police will also 
be at it, and a lot of corruption will 
follow. My fear is that a lot of 
people· will. be harassed. 
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I drew the attention of the hon. 

Minister to this, but he seems to have 
been prevailed upon by his ofIicers or 
advisers that this has existe:! since 
11190 and that till now there has not 
been any abus" of the law. To that 
I have got no big ansv,;er to give, but 
I say the times have changed and this 
law is going to be amended to make 
it more humanitarian to give animals 
a status j~ below ' that of human 
beings. 

Supposing there is slaughter of an 
animal by a Musilm, and scmebody 
gets in and finds the skin of the head 
attached, which is exactly the Muslim 
form of halal, the person concerned 
may be prosecuted, harassed, and 
terrible things might happen. 

Shrt Tyagl: That is covere~. 

Mr. Deputy-Speaker: Clause 28 
overrides clause 30. Why should 
there by any fear? It saYlS, "not-
withstanding anything contained in 
this Act". 

Sbri S. K. Patll: May I, with your 
permission, explain? 

8hri Amjad AU: Let me complete 
what I have to say. 

Shri. S. K. PatU: I am not asking 
the hc>n. Mpmber to stop. I have not 
used the name Mu,lim or Islam for 
the love of Ml.IjSlim.. I do not want 
a particular community to be men-
tioned by name. Thel'efor{', c,ause 28 
gives a general covetage. It is not 
because my officers advised me, but 
my own commonsense advised me that 
I have done it. But he i8 fully 
covered. I as'fllre him there is 
nothing else meant by us. 

Shrt Amja4 Ali: I thank the hon. 
Minister for the explanation he has 
given. The assurance is, of oourse, 
very much encouraging, but wrat 
fear is thi~. l! the wor.'i "prc:;ump-
tion" is not there, I would not object, 
Section 40 or the Evidence Act refers 

to "may presume" and "shal! pre-
swne". 

Hr. Deputy-Speaker: Is there any-
concrete suggestion that the hon. 
Member is going to make? 

Shri Amjad Ali: I made a sugges-
tion by sending in an amendment, 
but that has been ruled out on the 
ground it i.. an omissioD. of ., 
entire clause. I know the han. Minis-
ter always tries to accommodate us. 
I place my difficulty before him, and 
shall be glad if he can find some way 
out. 

Section 4 01 the Evidence At! saYll: 

''Whenever i1 is provided by 
this Act that the Court may 
presume a tact, it may either 
re gard such a fact as true unleSlS 
all d until it is disproved Or may 
cal for proof of it." 

Further on, it says: 

"Whenever it is provided by 
this Act that the Court shall 
presume a tact, it shall regard 
such a fact as proved unle!;s and 
until it ~ disproved." 

So, you throw the burden on the per-
son who kills an arUmal in this 
fashion, and he has to go through the 
gamut of the legal process to prove 
that it WB6 done under clause 28. So, 
you are subjecting him to a certain 
amount of harassment. Unless he 
provl's it, he is going to be harassed. 
That is my tear. l! you do away with 
clauses 30 and 32, I think there will 
be no harm. 

Mr. Deputy-Speaker: I do not think 
anything will be left after that. Only 
plati tude.s would be there. That is 
all. 

Shri AJIljad All: If you go into it 
deeply, Sir ....... . 

Shrl S. K. Pam: Let him have his 
say. Otherwise, it will take unneces-
larily 10llJ. 
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Shri Amjad Ali: I have expressed 
.m}" fear, and I hope the hon. Minister 
will kindly see if anything can be 
done, so that people are not unnece5-
• ..ariJy har8lSSed by the police or un-
. social elements and dragged to court. 

Shrt SIIPIIbI' (Sambalpur): I am 
afraid that, with the best intentions 
of the hon. Minister, the Bill is too 
vague in some respects and too strict 
.in other respectos. Tlu:re are so many 
vatue words like "unneces.sary" and 
"unreasonable", that I feel it will be 
very difficult, when a case is bl'OUlht 
before a court, to make out what the 
exact connotation of these words in 
the particular circumstances of the 
~e is. If the magistrate is strict, be 
may interpret it in a manner which, 
-while preventing cruelty to animaJs 
will perpetrate cruelty to men, and 
in other cues, even when a man is 
really cruel to a particular animal, he 
-.nay go scot-free on account of the 
vagueness of these words. 

I shall give just one illustration to 
ilhO'W how in certain partirulars, the 
Bill is too strict. I may refer to 
., Iause 17 of the Bill in this connec-
tion. ClalHl! 17 (2) (d) reads thus: 

"In particular and without pre-
judice to the generality of the 
foregoing power, rules made by 
the Committee shall be designed 
to secure the following objects, 
name11=- ; ~ H!I~,' 

(d) that experiments on 
animals are avoided where it i. 
possible to do so; as, tor 
p.xampl .. , in medical echools, 
hospitals, colleges and the like, 
it other teaching devices such 

a5 books. models, films and 
the like may equally suffice;". 

We know very well that in colleges, 
esp-'cially there may be very good 
book. and models in order to teach 
the ,tudents about the anatomy or 
the physiology of animals, but it is 
not merely the teaching of these 
biological truths for which these 
·E'xperiments are carried on. When we 
are prE'paring our students for a 

A.nifll4U BiU 
medical degree, for example, we have 
to see that the student& have sufficient 
practice in dissection etc. SO that at a 
later .stage, whea they go to the 
higher classes, they may perlorm 
eftIcient surgical operations and so on . 
If We say that the acquisition of 
manual skill ),y the students on these 
animal,s should be prevented, then, 
although there are good charts an. 
good books and models on the subject, 
we would not he giving the students 
aWBcient opportunity for acquiring 
manual skill. Here again, while pre-
venting a certain amount of cruelty 
to animals, we shall, I think, be 
eneouracing a greater amount of 
cruelty to human 1IeInet. We say 
that the very object of teaclrlng ill 
tb~ medical schools and colleg.es 
aDd alao in ordinary llieence colleaes 
biology and other subjects to th& 
.tudenb is to teach them. these practi-
cal 1-.. The main object Ie to 
train them in a particular _. 
Therefore, when we say that rulM 
may be made so that experiments 011. 
animals are aVOided, I think it 1iIIk88 
the law too far. 

Then, I come to clause 17 (lI) (e) 
which reads thus: 

"(e) that experiment.! on larger 
animals are avoided when it is 
possible to achieve the same 
results by experiments Upon small 
laboratory animals like guinea-
pigs, rabbits, fro~ and rats;" 

do not quite understand this provi-
sion. Let Us take the case of the 
veterinary colleges. There, the 
students are expected to learn some-
thing about the bigger animals, and 
unle,s they do some amount ot surgi-
cal operations etc. on larger animals, 
it will be of no use: it will not suffice 
for them to carry on these operations 
on smaller animals like guinea-pigs, 
rabbits, frogs and rats etc. Therefore, 
although th~, clause is vague, I would 
submit that the rules which are going 
to be framed should not be so un-
reasonable as to exclude either wholly 
or partially the vital necessity of 
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acquisition of skill in surgery, both 
animal and human, because, before 
students are taught to oPerate on 
human beings, they should first 
experiment with anima].s, frogs etc. 
The other day, we had some questions 
about frogs, and it was said that we 
should grow more frogs in our 
country. Certain concern was expres-
sed in the House about the desirability 
of exporting more frogs and growing 
more frogs, for L1e purpose of enabl-
ing our students' to acquire greater 
practical skill. 

8hri Indrajit Gupta (Calcutt~-South 
West): 'Frogs are being exported for 
purposes of eating ,!lIso. , 

; 8hri. Supakar: My most important 
submission in Tei:ard to this Bill is 
that, the, ~in .function of prevention 
of cruelty tP animals should, in my 
opinion, rest with the State Gov,ern-
ments, and instead of having a' cen-
tral legislation, I think Government 
shouid have done better by framIng 
a model law and advising the States 
to adopt the same or similar pieces 
of Icgis~atio,? in their areas. 

We have under this Bill a Central 
Board where people from some muni-
cipalities are represented, where, of 
course, the Central Government offi-
cials are there, besides the Inspector_ 
General of Forest, the Animal Hus-
bandry Commissioner, veterinary 
practitioners, and also six Members 
of Parliament. But it would have 
been better if some representative 
from each State had also been taken 
on this board. It might be said that 
the Central Government are in a 
better position to administer such a 
law than the individual State Gov-
ernments. My personal opinion is 
that the Central Government should 
not centralise these functions for 
prevention of cruelty to animals 
throughout the length and breadth of 
the country, but they should have 
asked the State Governments to have 
their own legislation according to 
the conditions prevailing in the parti-

cular States, and if at all necessary. 
the Central Government should have 
been only a co_ordinating authority, 
not in the SIillSe of having an animal 
welfare board of their own, but only 
in an advisory capacity. The admi-
nistration of the function of preven-
tion of cruelty to animals should be 
left to the individual States concern-
ed. Of course, so far as the Union 
territories are concerned the Central 
Govel:,ment may find this a suitable 
piece of legislation, but so far as the 
prevention of cruelty to anima ~s ill 
the States is concerned, I think the 
Centre should not bypass the States, 
but should give them a larger 
amount of responsibility, But we do 
not find any such thing in the' Bill 
itself. Therefore I would submit that 
even- though we may pass this IIDl, 
the Cent'ral Government would be 
well advis~d to suggest t6 the State 
Governments to 'have their own or_ 
ganisation,. to have their own boards 
and to have their own pieces of !cgis-
latiO!} in the States to see that the 
purpose for which this Bill is being 
passed is achieved in a more decen-
tralised manner than in a centralised 
man!1er as is sought to be done by 
this measure. 

8hri D. C. Sharma (Gurdasp'lr): 
Mr. Deputy-Speaker, Sir, I was a 
member of the Committee which was 
appointed to look into the.- question 
of preven tion of cruelty to animals 
and I say with all seriouwess that 
the committee went very thoroughly 
into all the aspects of prevention of 
cruelty to animals, It toured all over 
india and examined several hundreds 
of witnesses in their individual capa_ 
city as well as in their organisational 
capacity to elicit from them their re-
action to this very great problem 
which faces any civilised community 
or any civilised government. My re-
action to what I heard and to what 
I saw was that it was a very baffiing 
problem; It was a problem which was 
not capable of precise and exact defi-
nition; it was a problem which could 
not be formulated precisely either in 
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terms of sentiment or in terms of 
law or in any other tenns. Therefore, 
Sir, we felt-at least I felt~that the 
best thing was to make a beginning, 
a solid beginning and a fruitful begin-
ning to the solution of this problem. 

A BilI was accordingly introduced 
and Was sent to Joint Committee and 
we now have the report of the Joint 
Commi ttee and also the Bill based 
on that. Again the Bill has under-
gone some kind Ilf a change after be-
ing debated in the Rajya Sabha. Now, 
Sir, I ask myself this question: shall 
we go on like Hamlet debating, de· 
bating and debating this question? 
Or, shall we arrive, at some approach, 
even though defective, even though 
faulty. to this problem? I was very 
happy to hear from the hon. the Food 
Minister that this problem is goin&: to 
be a recurring problem, this problem 
is going to be with us all the time 
and' that this Bill is not going to be 
the final word, but that it will require 
some amendments as our experience 
accumulates and also as our policy 
in dealing with the various problems 
that arise crystalises. So, I think, 
Sir, that it is not a fool_proof Bill 
and you cannot have any fool-proof 
Bill on the subject. 

Shri Narasimhan (Krishnagiri): On 
any subject. 

Shri D. C. Sharma: I think we can 
have on your subject. 

We cannot have any fool-proof 
Bill on this subject. The utmost that 
you can do is to make this very prac-
tical and useful beginning in this 
matter. One can look at this prob. 
lem from many points of view. There 
is the point of view of the ultra-
vegetarian. But India does not con-
sist of ultra-vegetarians. There is 
the pain t of view of the practical 
vegetarians and I think even from 
their point of view it is very difficult. 
There is the point of view of the 
scientifically_minded persons. I think 
all the restrictions that we have put 
UPOn the performance of experiments, 
will be very irksome for those per-

AnimalB Bill 
sons. There is the point of view of 
persons who want to tighten the 
penal clauses of this Bill. I am one 
of those. 

I believe all life to be scared. All 
life has to be protected; all life has 
to be kept in as gOOd as a farm as 
possible. Human life, animal life, 
all these types of lives should be held 
in sacred trust by us, for our nation, 
for our community and thc world. 
But there are types of lives and Jives. 
I may go and catcb hold of a dacoit, 
because he constitutes a danger to 
iny society. Similarly, there are ani-
mals which constitute a danger to 
society, reptiles, etc. There are some 
people who think that stray dog. 
should not be subjected to any kind 
Of harsh treatment.' 

When w~ had been to Kumoo!. ·we 
were told that there were in that 
town,-I do not remember the exact 
number, but I am giving a rough 
idea-about three thousand stray dogs 
and at night there was orchestral 
music produced by the different kind. 
of barkings of these dogs. . 

Shri M. V. Krishnappa: In Ludhi-
ana also. 

Shri D. C. Sharma: Stray dogs are 
everywhere. I just mentioned Kur. 
nool because that impression was 
very vivid in my mind. Some persons 
ca';;e to me and said: "these dogs 
look after us." I said: 'you require 
three thousand rupees per day to. 
look after these stray dogs." 

I do not know how to tackle this 
argument that animal life should be 
held sacred as human life is held 
sacred. But if we have to make a 
choice between animal life and 
human life, I think we should decide 
each question on its merits. 

Mr. Deputy-Speaker: Because the 
decision Jies with us? 

Shrl D. C. Sharma: But I would 
say that this Bill is a charter, not a 
very comprehensive charter, but all 
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lhe same a charter of the rights of 
animals and also a charter of obliga-
tions of every citizen of India to the 
animal world. As such, I hail it, 
even though it is imperfect, though 
I should like to change it in so many 
places and though I would take ob-
jection to some of the clauses of It. 

There are some suggestions I want 
· to make. My first suggestion is thil. 
'Government have constituted an Ani_ 
mal Welfare Board. It is a good 

· thing. I was very happy to hear the 
assurance of the Minister, but I am 
afraid when the Animal Welfare 
.Board comes into being, he may not 
be there; be may have moved to 
aome other Ministry-he haa been 

· changing portfolios in such fast suc-
·t'eSSion. Anyhow, I hope his alSur-
.anCe will stand that thia Animal Wel-
fare Board will not be treatel only 
.. l1li advi80ry Board, but its reeom_ 
mendauOlllS will be ac:cepted and ClU'-
ried into dect. I take it that there 

-will be an unwritten convenuon that 
the Ministry will respect the decisions 
of the Board and the Minister, who-

. ever he might be, will respect those 
.decisions. 

But I feel that in this Animal Wel-
"fare Board one type of person has 
bft'n omitted very sadly. Thl!! han. 
Minister was talking of the humane 
traditions of Amer.ca. But if you 
wa'1t to innoculate the citizens, espe_ 

. cia!, the future citizens of this coun-
try. with human traditions, I think 
the' best persons to do that are the 
educationists. You have collected al-
most all persons in the Animal Wel-
hre Board. There are scientists; 
th~re are Members of Lok Sabha in 
it-it is very good-and there are 
MEmbers of Rajya Sabha in it-it is 
a'so very good. But I would have 
thought that Government had includ_ 
'ed some representativ<:s of education-
al institut;ons in it. because it is they 
who w;]j communicate the sentiment 
of the sacredness of animal life. the 
sen timent of th,' protection of animal 
life, to the rising generation, as it 

. grows up. I wish that that provision 

had been made to include some edu-
cationists also, by virtue of their 
being educationists. Of courie, I can 
assure you that I do not offer myself 
for that office--I say this because an 
hon. Member is lOOking at me as if 
I was arguing my own cale. That is 
not so. 

The second thing I want to say is 
that cruelty is indelinable. There is 
no doubt about it. We have institut-
ed the law of divorce because of 
forms of cruelty practised by hus.. 
band, towards wives and by wivel 
towards husbands. I do not know 
who is the bigler oft'ender in this 
matter. But we have not been able 
to deline cruelty in that way. No-
body has given us a list of all forms 
of c:r1ole!ty. Therefore, I take it that 
th_ are only illuatrwtive instances of 
of cruelty that are ~ven in this Bill. 
I think that anythinl that savours of 
any kind of injury-pbyJieal or e,mo-
tional to the animal, ahould come 
within the purview of this legislation. 
Animals are as devotion-conscious as 
human beinp are . 

AD BOil. Member: What is devo-
tion? 

Sbl'j D. C. Sharma: I am not going 
to go into that. I was Bubmitting 
very respectfully that all kinds of 
cruelty, either physical or emotional, 
should be bruught within the pur-
view of thu. legislation. I am lurl!! 
that this legislation will have its 
teeth only when the di1!erent kinds 
of cruelty practised in India get 
known to us an d get advertised by 
recourse to this law. 

Another thing I want to say is that 
now so far as the experiments go, a 
wholesome provision has been made 
that those hospitals and research in-
stitutions would be inspected. It is 
good, because all doctors are not 
humane and all research scholars 
are not imbued with humane con-
siderations. But it should also be 
seen to it that this Committee should 
have at its disposal a large amount 
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of funds to visit those places occasion_ 
ally. I was also going to say that the 
Animal Welfare Board, in spite of its 
laudable objective, is going to suffer 
because the funds are not going to 
be adequate for it. Gifts and dona-
tions will come, but Government 
should give a very solid allocation of 
funds for it. After all, what is our 
cattle wealth? We should give funds 
to the Animal Welfare Board in pro-
portion to the cattle wealth or animal 
we'llth of this country. I want the 
Mbister of Food and Agriculture to 
tell us when he replies how much 
money he is going to place at the dis-
posal of this Board. If the funds 
are not available, I think the Animal 
Welfare Board will be a Board only 
in name and will not be able to per_ 
form all the functions it has beeII 
asked to perform. 

I wish they should have another 
BJdrd-a Board for the propogation 
of kindness to animals. It should 
have formed part of this legislation. 
There should have been a Board for 
including kindness to animals in 
the citizens. I do not want to call 
that Board, the Board for the pre-
vention of cruelty to animals. I would 
like to caU it, the Board for the pro-
motion of kindness to animals. I wish 
there had been a Board like that and 
it should have been given sufficient 
funds to do its work. 

I also feel that the Central Gov-
ernment are taking too much upon 
their shoulders. I know that the 
~hou'ders of the Food and Agriculture 
Minister are very very broad but hE.' 
is in the habit of walking aV:ay from 
one Ministry to another. Already he 
has walked away from two Ministries 
and who knows he may walk away 
from this Ministry also? I think we 
~hould make the States also respon_ 
sIble for some of the items of this 
Bill. We should also make corpora-
tIOns. and municipal committees res-
ponsIble for some items. In this way, 
so far as this Bill is concerned, there 
should be a diffusion of responsibility 
all along the line from the Centre to 
the States and from the States to 
municipal committees and from rnu-
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nicipal committees to panchayats. I 
think all these bodies should have 
been brought into the picture, be-
cause this is not a small problem with 
which we are dealing but a very big 
problem. 

When we were going about in the 
country in connection with the Com-
mittee, some of our Muslim friends 
came to us and said that nothinc 
~hould be done which should inter-
fere with their religious practices; in 
Calcutta, some Jews also came to 118 

and said, 'You should not do any-
thing against our religious practices'; 
our Sikh friends also came to repre_ 
sent their viewpoint. I think we 
have to respect the religious prac-
tices of every group of person in thil 
country, the Sikhs, the Muslims, the 
Jews or whoever they may be. I am 
glad that a clause has been introduc-
ed. It is a very small c:ause and not 
a very lengthy one. But, I believe 
that sometimes small things are more 
expressive than lengthy ones. It says 
that nothing will be done to inter-
fere with the religious practices. 

Shri M. V. Krishnappa: Page 15, 
clause 28. 

Shri D. C. Sharma: So far as per-
forming animals are concerned, I 
would just distiT'guish between those 
persons who have one or two per-
forming animals for their livelihood, 
people who keep monkeys and bears 
and things of that kind and others. 
I know some of them because Bome 
of them belong to my village. I know 
how well they treat these animals. 
Of course, all may not be of that 
description. They look after these 
animals as affectionately as the De-
puty Minister looks after the poul-
try in his house. So, I was say~ 
that you must distinguish between 
persons who keep one or two animals 
for their livelihood and who treat 
them with affection and others. They 
treat them "S the members of the 
family. You must distinguish them 
and the circus people. These crieus 
people have a large number of ani-
mals and train them and instruct 
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them in a way about which I cannot 
tell you anything. I cannot describe 
to you how these animals are taught 
to perform those exercises which we 
go to see after paying very heavy 
sums. I think the circus people have 
to be kept under check; they have 
to be kept under close watch lest 
they should go scot-free and these 
people, poor people who make one 
rupee a day by showing the bear or 
the monkeys, are under trouble. 

As I said in the beginning, I wel-
come this Bill. It is a Bill which 
pleases nobody. 

An HOD. Member: Still you wel-
come it! 

Shri D. C. Sharma: The lawyer 
will say the penal clauses are not 
very prohibitive. The ultra_vegeta-
rain will say that something is not 
there; the scientist will say that you 
are interfering with his right to per-
form experiments. Everyone will 
be unhappy; and everyone will cri-
ticise it. I think life consists in mak-
ing a compromise. When we have 
to make a compromise with one per_ 
son, you know how difficult it is. In 
thio Bill we are trying to make a 
compromise with so many persons or 
so many parties. I believe, on the 
whole, this Bill is an illustration of 
the spirit of a happy compromise. I 
hope we will welcome it as a step 
in tliat direction along which we all 
want to move. 

I wish that we have a Hwnane .As-
sociation in India whose members 
should nwnber about, I think, 20 
crores of persons. I do not talk of 
40 crores. Everyone of us should 
be an agent for putting an end to 
the cruelty to animals. 

With these words, I welcome the 
Bill. (Interruptions). 

~o ~lf mr (~) 
~~, II '1ft ~t~ 
"fiT rom!" ~ ~ I 

Shri C. R. Pattabhl Raman: May 
request the hon. Member to speak 

in Eng~ish so that we may have the 
benefit of his views. We all know 
his views. (Interruptions). 

.ro lilfq.lf mr : ~ ~ itr 
m~ll~'Ift~~~fit; 
~ ~ iJ it't ~Iif ~ ..". 
;;ro'lft~~~~aTlli"· 

~ ~'flTUTr ~ ..". ~ <mf itr 
~ ~ it<rr ~ ~ ~ ~ f'<rq<f 
..". ~ l;I+IT it ~ m<: ~ itr 
itR II <nfu;r mQir 'liT '1ft ~ it<rr 
~fiI;~W~~ 
~ it ~ 'R <rn fit;ln ~ ~ 
l{ ~ l!l+ffi it 'ill ~ 'fit l'ffi ~ '3lf 
iJ~~qftq1f~~ I~ 

lmeft~~if~l'ffi~fit; 
f'I;m '1ft .;rq 'fit moT ~ir 'fiT W 
..". .norm ~ ;;it moT ~ wr.m ~ I 
~ f'I;m '1ft ~ ~ ;;IT'l'f ~ ~ 
"",::r, ~ if ~ m'ffl ~ % f'ti ~ 
moT 'fit ~ l.f<: ri I ,z-m wmr 
it~..".~~~~~~ 
f'I;m ~ moT ~ m<: ~ %m 
'fi'{ I ~gr f.;m or.. <r..,r <fr m.om 
~ Tff, mt m<: l1W<"Pit, ~ B"'.r it. 
m ~ ~Ofi'[ ~~, If'm: ~ 

~ ~ ~, eft, ~"R 'fit ~ 

~~~~~'Ift,it't 
eft tm: iJ <h: C!'Ii m<T <VT ~mfT ~ I 
;;rW C!'Ii mvfP:i ~ 'fiT ~ ~. 
~ ~ ~ "t, <1c'lii'<11i!ll 
~, ~ "t, mff m<: "Il'ffil "t. 
~ ~ ~ it ~ t, i"fR 'fit 
~ f<:i;lrr ~, m.: '3"1" 'f;r 'lI1 
m ~, dtf if; o;r:1T mor '1ft ~~Tf"!'F 
~ orr 'TTir ~ I ~ ~ ~ lJ."> 
~m<f~dtf""'~~;l 
l!l'IT ~ o;rR mor if; ,hr~ '1ft 
l'fT'f~ ~ t ~ ~ f'!;m m ~ 
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;tf ~, fi!im '1ft ~;tf ~, 
~ ~ it; mrq; ~ ~, f,;m 
"","l{~~m~~1 

~~~it~~ 
~ ~ f;r;:r it; "I1i l{ ~ WOO I 
'~ ~' 'flIT ~ ~ 7 "~" 
'liT lffi<'I'"if "~" ~ I ffim~~ 
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Shri C. R. Paitabhi Raman: Mr. 

Chairman, Sir, I would like, at the 
outset, to pay my tribute to the great 
lady who has been fighting against odda 
for six years to get a Bill like this on 
the statute-book-I refer to Shrimati 
Rukmani Arundale. It was started in 
1954. And, Sir, I am reminded of 
George Bernard Shaw's famous say-
ing. He said: "When I die, behind 
my hearse, behind my funeral cere-
mony, thousands of goats, chicken and 
duck all come in spirit and thank me 
say;ng, here is one man who did not 
kill us for his benefit". Our great 
Avvaiyar said: 

"Oonai thinnu oonai peruppaneir?" 
Why eat flesh to fatter your fiesh. But 
I am not going into the main question. 
I want to assure my good friends that 
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I am not going to plead for the veie-
tarians. I am only stating in passing 
that this great lady deserves all cre-
dit. I hope, Sir, the hon. Minister 
will forgive me if I say-I am not 
flattering him-that he has taken up 
a great role with his usual dynamism. 
He has brought forward this Bill and 
he is trying to push it through. I am 
very glad. The animals in Bharata 
Varsha are lucky that Shri Patil is at 
the head of this department and he 
is pushing the Bill through; otherwise, 
Sir, even now I doubt whether it 
would haVe seen the light of day. 

After having paid my tribute to 
these two people .... 

Shri Tangamani (Madurai): Animal 
husbandry is under the exclusive 
jurisdiction of Shri Krishnappa now. 

Shri C. R. Pattabhi Raman: The 
larger incl udcs the smaller-Shri 
Patil includes Shri Krishnappa (Inter-
rupian) . 

The Deputy Minister of Agriculture 
(Shr; M. V. Krishnappa): He thinks 
I am the fittest man for that. 

Shri C. R. Pattabhi Raman: Sir, 
this is the land of ahimsa. This is the 
land where we have produced so many 
rishb from the great Janaka onwards. 
Even before Lord Budha came on the 
stage We had them and there was also 
Mahavira. And, in this land it is but 
appropriate that we must have a real 
beginning in this matter though we 
have delayed it very much. As the 
Pr:me Minister put it in the Rajya 
Sabha, we have been waiting for 60 
years and odd and, after all, at last, 
what was passed in 1890 is coming 
on to be taken up again and to be 
rashaped to suit modern needs. 

Finally, there will be the soul of 
Gandhiji here in this Chamber listen-
ing to what all we say, because he is 
the greatest exponent of ahimsa and 
it was his ahimsa alone--not guns or 
bullets--that got us freedom. Let us 
not forget that. His soul will be very 
very pleased that one of his chelas, 
one of the volunteers who faught in 

his campaigns when he was having 
the non-eo-operation movement-Shri 
Patil-is piloting this Bill. To his 
soul also, Sir, it is a great tribute that 
we are paying, it is a great tribute 
to the Father of the nation. 

Then, Sir, some reference was mad" 
to this Bill 11$ such. In a way it iJI 
a retrograde step. In the older Act 
the rclevan t section provided for Hs. 
100 fine and imprisonment for three 
months and for subsequent offence. 
up to three years. It will therefor. 
be seen that the present Bill instead 
of improving the position with regard 
to the killing of animals over that 
which is already in force in India 
under the 1890 Act reduces the penal-
ty whiCh is likely to induce people 
and lead to an increase in unnecessary 
killing so far 23 animals are concern-
ed. That apart, Sir. as has be en put 
by Shri Patil, a beginning has to be 
made. I am glad that he is ':laking a 
beginning and he will lick it to shape 
hereafter. 

I am also glad that a reference has 
been made to what has happened in 
England and America. Wherever any 
experiments on animals are performed 
the American Association has to be 
comulted. They usually give permis-
sion, it is not as if they say 'taboo on 
animals'. There are experimental ani-
mals and non-experimental animals. 
Supposing tIere were 30 dogs to be 
experimented upon all together by 
students, they take two or three dogs 
and say that they must experiment 
upon them. You will be interested 
to know that one of the experiments 
is cutting of voice box of the dogs--
it is called 'de-barking'. After that 
op~ration it will only open its mouth 
when it is b~ing cut alive for the 
scientists to conduct their experiments 
and it will not make any noise. The 
French cooking goes One step further. 
Lobsters are !lut in boiling water and 
when the poor things struggle to rise 
up they are beaten again and again 
sO that not a drop of blood is shed. 
In that way it tastes well for the 
benefit of the epicure, the great gour-
met. 
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Sir, let me not be lost in the woods, 
let me corne to the Bill. But I am 
aure the HOUSe will be interested to 
know aoout these things. There is 
the famous duck deliacy which they 
call pati foi gras. They put almond! 
into the throat of the duck till it is 
suffocated, till it gets chocked. Then 
it is allowed to digest it. After that 
they cut from the liver that &reat 
delcacy, pate foi gras. That is the 
position. It is inhuman. 

Sir, vegetarianilm haa been catch-
ing up. Thanks to us, and thanks to 
God. Cleaning of teeth and daily bath 
have been two contributions of India 
to the rest of the world. Similarly 
vegetarianism has been catching up in 
Europe and America. Let us not for-
get that. Let us not in the name of 
ahrnisa, vegetarianism and humanity 
lag behind other nations in so far aa 
prevention of cruelty to animals is 
concerned. 

The Prime Minister has put it in hi. 
own intirnitable way, I find, when the 
Bill was there in 195.. He said: 'We 
have a Prevention of cruelty to ani-
mals Act passed in 1890. It is our 
misfortune that even today it is hard-
ly applied in this country." That is 
the whole trouble. You can have ally 
number of Acts. It is the application 
that matters, it is the manner in which 
it is put into force that matters. That 
is where we are lagging behind. We 
can have a number of statutes, enaot-
ments with any number of penal 
clauses. But they are all useless; we 
will have to go to the limbo until 
they are put into effect. I hope, Sir, 
whatever else you may become later 
on, you will also be in charge of the 
poor dumb animals who want a real 
supporter like you. 

I am glad the hon. Minister referred 
to the existin.g section 28 with regard 
to religions. Section 28 aays: 

''Nothing contained in this Act 
shall render it an offence to kill 

, any animal in a manner required 
by the reli,ion of any community." 

I am very glad you did not specify 
Islam, because that is not a tribute to 
Islam. The great Prophet, Sir-I can 
quote but I do not want to quote on 
this occasion because I have much 
more important things before me and 
I have got such talented speakers who 
corne after me; I know Shri Warior 
is going to speak-if he was born in 
India would have been a great vege-
tarian. He was in Arabia. What 
happened was that he had to be with 
the nomadic people who married any 
number of times and had any number 
of wives. He brought order there. 
They used to walk for some distance 
with a lot of sheep, cut one leg of a 
,oat, keep it bleeding and eat it. Then 
they used to walk another 30 milea 
and eat another goat. Muhammed 
said that they must kill by hulal and 
they should not kill one animal in 
the presence of another animal which 
they were going to kill. Muhammed 
was a great prophet. I am not going 
to preach. This is hardly the torum 
for preaching the religious tenets. But 
I was only saying that he was very 
particular that the killing should not 
be in the presence of another animal; 
that was one point; and secondly, the 
jugular vein alone shOuld be cut to 
bleed the animal to death. Nobody 
would object to b.umane killing. 

Then with regard to the daughter 
of animals, let me mention what is 
happening in the cities, for instance. 
There are abattoirs in Madras and in 
other cities of India. What happens 
there is a crying shame. The animals 
are left half-dead and other are drac-
ged in. It is a tragic sight. The ani-
mals know that they are going to be 
killed; they cry and bleat. If only 
the Members of Parliament go and 
see what happens in a slaughter 
house, I take a bet: 90 per cent of 
them will Rot touch flesh afterwards. 
It is terrible that one should kill the 
animals each time in that fashion. 

I want the hon. Minister to go to 
Ootacarnund, a place .... hich he likes 
very much. I hope he will take the 
.o~te from M~re-\he CoWltry 0If 
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Shri M. V. Krishnappa-and go to 
Ootacamund. What he will see there 
will be very interesting. From Guda-
lur upwards, he will find a nllffiber of 
cows and buffaloes. Ooty is about 
'1,000 ft. above sea level. Frem prac-
tically 1,000 feet down, these animals 
are driven up with long whips, they 
will be crawling; the lucky ones die 
on the way; but some of those which 
are not lucky have to crawl up and 
they get hit all the time and are push-
ed up amd up so that the European 
popula~;;)n of Ootacamund, Coonoor 
and 0:':1er places in the Nilgiris can 
have beef and all such delicacies. I 
am SUi'e the Board that is sought to 
be established by this Bill will be a 
live Board and will prevent such 
things. 

If killing is required, it must be 
done in a humane way. Dr. Govind 
Dag was speaking influent Hindi. I 
know some Hindi, but at the end of 
his speech, I was as ignorant of it as 
I W"S in the beginning But I am 
sure he meant human~ killling in the 
slaughter houses. 

Then with regard to wild animals, 
that is another crying shame. I do 
not know why out tourist department 
is advertising, "Come to India for 
shooting". Does the tourist depart-
ment of Egypt say, "Come to Egypt 
for shooting"? They say, "Come to 
Egpt and see the tombs; see the 
Pharaos and see Cairo." Does the 
touri·,t depar:ment of Rome say, 
"Come to Rome for shooting"? Does 
C1'~ t'J"Jrist dc~artment of Greece say, 
"Come to Greece for shooting"? No. 
So, in our country, shooting of wild 
animals is one of the darkest aspect!;. 
As a re.ult of shooting, what happens 
is, the wild buffalo in Central India 
has been practkally shot out. The 
barking deer has been practically shot 
out. The nilgal has gone in many 
places. You can count the number of 
cheetahs that are alive in India toda,.. 
But thank God the lions are preseIT-
ed_t least s~me of them-in Juna-
ealfll. 

Shri D. C. Sharma was making a 
joke. In the Gir forest the lion-keep-
ers were asked to tie donkeys to a 
post for the sake of tourist who could 
then see how a lion comes and ~ 
the donkeys. It is not necessary, be-
caUSe thll lions come by themselves. 
So, finally, they could not get don-
keys there, and they were aske4, 
Where are the donkeys"? The reply 
was that they had gonll to Delhi. What 
he rea;ly meant was there was non-
availability of donkeys which had 
,one to upper India. The real posi-
tion is this. It i.i a crying shame to 
see how the animals are killed. WOfie 
than killing is poaching. I have heard 
a story. A pregnant doe was shot at. 
lt was not killed, and if it had been 
killed, it would have been a lucky 
thing. But it was oozing blOOd and 
then certain great s;><>rtsmen WE'llt up 
to it and cut it and took two young 
on", from its stomach. I do not know 
what else they did. Is E India? We 
must always observe the rulc-s of the 
game. In the olden days also, there 
were wars and they did have 
wars, but they stopped for Sandhya 
in the middle of the wars. We had 
killings of aninlals but we had re-
gulated killings in those days. But 
now, we see indiscrinlinate praching 
and killing and trapping. It is tragic 
to see how trl1pping is done; it is out-
rageous. Therefore, the law must 
prevent prol1ching, trapping and un-
lawfUl shooting. I hope the Board 
will t~ckle them affectively. 

Then, I ,:tuE ,ay something about 
the cruelties shown with regard to 
pe~forming anir!1t.ls. Ferh2.p3 the 
House may not know these things. 
The other day, I was educated on this. 
The best way to train a small tiger 
or panther is to catch it young first, 
and then every day, beat it on its 
face, SO that it develops fear for the 
trainer. In a circus, you will see that 
the moment an animals 10les its fear 
for man, it is discarded and shot. It 
does not know why it is beaten. Some 
of the bi, Raju--thls is one ot the 
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dark spots in the escutcheers of the 
Rajas and I know many of those prin-
c~-used to practise indiscriminate 
shooting; they tortured the animals 
every day, so that in the presence of 
man, they will do everything. And 
the animals are aO much afraid of 
fire, so that a lion or tiger, when it 
goes through a fiery ring, it does so 
because it is terribly afraid of the 
trainer. It is not that it loves or likes 
the appluse of the people. No. 

Shri D. C. Sharma was making some 
observations with re~ard to monkeys 
and bears being brought from his vil-
lage. I have no objection to certain 
things and I quite agree that some of 
them are kept very well. But what 
happens is, some of these animals, es-
pecially bears, are so badly treated; 
for instance, their nostrils are clamped 
to some iron hoop and the nose bleeds. 
The bear is dragged in such condition. 
These animals are not fed properly. 
Does the hon. Member want such 
things to ~be exempted from the provi-
.ions of the Bill. I do not know. But 
I am sure Shri Sharma himself will 
not allow such things to happen. 
Some of the animals are kept Tery 
well. But some of them are net. 
Some of the monkeys are not fed at 
alL What one gives to the monkey 
trainer for the benefit of the monkey 
goes to the trainer himself and not to 
the monkey. 

What about cattle? I am glad that 
already, the hon. Deputy Minister 
Shri M. V. Krishnappa has got the 
welfare of cattle as one of his aims 
"nd objects. But see the condition 
of the cattle in the cities. They have 
no fodder; they browse over the street 
and they are milked till they are dead. 
All sorts of cruelties are practised on 
them. 

There is absolutely no thought at all 
in regard to performing animals, to 
which I referred earlier. We do not 
know what their position will be in 
regard to the treatment. I think that 
this aspect must be put within the 
purview of the Board and the Board. 
must have the necessary powers in 
this regard. 

Animals Bill 
There is one final aspect to which I 

would like to refer, and that is, the 
scientific experiments on animals. I 
am speaking about my views and Dl7 
views are clear in this respect. I 
would not like to have any experi-
ments at all. I would not have even 
vaccination experiments. Perhaps 
many here have no idea about it. In 
regard to vaccination, the calf is tied 
all the tim" to a post and slow punc-
tures are made in the skin or thiglL 
The lymph is injected into it. The 
PUS is collected; so that the animal 
woald not lick the wound, its head 
is tied all the time, and the lymph 
is allowed to develop. Of course, let 
us not get ourselves lost in controver-
sies. But this is the way things are 
done. 

Many people have conscientously 
objected to such methods. In England, 
they respect the sentiments of the 
conscientious objectors. Vaccination 
material comes under this aspect of 
the problem. You have 10 read the 
book of Dr. Bailey, MRCP, a great 
physici"n, and according to the con-
clusions of a Board of great MRCPs 
and F.R.C.S.'s it has been declared 
that many of the experiments for 
medical and biological purposes are 
wholly unnecessary and wholly un-
suited and that they give no data at 
all for humanity. That is the real 
position. 

Some people are gloating over the 
Russian experiments of two heads 
being put on one animal. But I am 
sure even the Indian Communists 
would not approve of such experi-
ments. Their Fatherland must ~top at 
some point. None of them will ap-
proVIl of such experiments on animals. 
I take a bet on this. I am sure Shrl 
Warior is going to support me on this. 
(lnterrul'tiontt). But thank God, we 
do not havil the ballistic missiles tB 
send these animals up. I certainly 
hope that no man will be sent up like 
thL. though I believe some men haTe 
already been Bent up in Russia But 
I am sure none of US can live for one 
second-no man CIUI live even for one 
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aecond-beyond the terrestrial at-
mosphere without some protection, 
say, some oxygen. Anyhow, they go 
On experimenting and they want to 
know what the situation is high above. 
By all means let them do it. But 
then, these animals are being put 
through unnecessary torture. 

Similarly with regard to chilling of 
animals. They stop the heart. What 
is taking place in medical colleges is 
worse. Of course, for the sake of 
experiment one can kill one dog, but 
then, for de-barking, as I said earlier, 
they kill several dogs. If one dog is 
killed as a guinea pig for experiment, 
there can be objection. But 20 to 25 
dogs or pigs are killed, and they begin 
to shout and scream. They are cut, 
sometimes by an untrained student. 
In the Medical College, Madras, for-
merly-fortunately, we do not have 
such sights now-we had the 1MS 
.tudents. Most of them were tough 
men-usually Anglo-Indian. I do not 
want my good. friend, Shri Anthony, 
when ht! reads this sp.eech, to run 
away with any bad impression. There 
are some of the finest people in his 
community, there are vegetarians. I 
am only saying this because their 
main hobby in Madras was to cut the 
animals' legs and throw them at the 
trains which used to pass by the side 
of the laboratory. It was a great 
pleasure for them; they thought it was 
a kind of student-play. 

I am very glad that this Bill has 
come. I have taken much more time 
than I had intended to. If I have al-
lowed my emotions to run away with 
me, this kind House will forgive me. I 
am very happy that a Bill like this 
has come at long last, and I hope this 
will be the beginning. I hope this 
board that Shri Patil is going to form 
will be an effective board and will 
frame the necessary rules. 

Sltri Mohammed Imam (Chital-
c!rug): Sir, we are all agreed that 
we should not inflict unnecessary 

pain or cruelty on any animal, on our 
own fellow human beings. We, 
human beings, are credited with 
humanity and we have to be kind.. 
But the human structt1t"e and the 
human society is such that humanity 
"annot exist unless a certain amount 
of cruelty is practised or a certain 
amoun t of pain is inflicted on other 
living beings. I include not only 
human beings, but also being in the 
vegetable kingdom. It we have to 
divest ourselves entirely of cruelty or 
if we are to be very kind, then I think 
we have to retire to remote Himala-
yas, live on air and water and I am 
sure our lives will terminate very 
shortly. 

Man, unlike other living beings 
like a tree, is of such a nature that 
he cannot prepare his own food. For 
example, a plant or any vegetation 
prepares its own fOOd out of the in-
gredients from air. But that is not 
the case with man. Man has to live 
on other living beings and in his 
struggle for existence, he has to in-
flict pain and he has to be cruel to a 
certain extent. 

The title of this Bill, Prevention of 
Cruelty to Animals Bill, is a misno-
mer in my view, because the Bill 
itself legalises cruelty and advocates 
cruelty in certain cases. It has made 
a subtle distinction of inflicting pain 
and cruelty in necessary cases and 
in unnecessary cases where it should 
not be done. I agree with 8hri 
Sharma that it would have been more 
logical if this Bill had been called 
as the Bill for the promotion of kind-
ness towards animals; that would 
have more practicable and more loei-
cal. In fact, in western countries like 
England, for instance, societies are 
named as societies for the promotion 
of kindness to animals. I do not 
think there are societies called socie-
ties for prevention of cruelty to ani-
mals. 

Sbri S. K. Patll: They are jwt the 
same. 
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8hrl Mohammed Imam: There is a 
lot of difference between callin« an 
organisa tion as an organisation for 
prevention of cruelty and as one f~r 
promotion of kindness towards anI-
mals. As I have said it is impossible 
to eradicate or prevent cruelty com-
pletely. On the other hand, it is 
more logical and more acceptable by 
society if our aim is to promote kind-
ness towards animals. 

It is a well-known fact that eTery 
day millions of fish are ca ugh 1, 
thrown out of the sea and allowed to 
suffocate and die, because we need 
them. Everyday hundreds of sheep 
and fowl are slaughtered, because 
we need them. If we believe in the 
theory that the plant kingdom is en-
dowed with life and feeling-I am a 
student of botany and I know that 
plants feel as acutely as any other 
animal-every day we have to live 
on vegetation. Similarly, we cannot 
get on unless our cattle are harnes-
sed for purposes of ploughing. Un-
less they are worked to the maximum 
extent, there would not be any food 
and the Food Minister will have a 
big problem for solution. 

So, we are in the midst of cruelty. 
I submit that this distinction between 
necessary cruelty and unneces-
cruelty may lead to confusion and 
complications. It may lead to harass-
ment of innocent people by officers 
who may be entrusted with the func-
tion of preventing cruQlty. In the 
first place, I must state that this Bill 
is more or less sentimental, rather 
than practical. I am afraid for the 
the money we have to spend, the cor-
responding result will be very little. 
It is intended that a board should 
function throughout the country. The 
board will be appointed under the 
chairmanship of the Director of For_ 
estry and some members will be as-
.ociated with him. Their jurisdiction 
will extend throughout the country. 
They have to appoint the necessary 
number of officers; they have to create 
a .ranch in every State and village, 
because this cruelty or offence will 
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be /loing on in every nook and cor-
ner of the country. 

I want to ask, will it ever be pos-
sible for this board to tackle this 
problem effectively. They have to 
appoint a number of officers in every 
State, taluk and village. That means 
Government will have to spend a lot 
of money. It will be a big drain on 
the exchequer. I do not know if tile 
Ministry has worked out how much 
cost will have to be incurred by the 
Government if this Act has to be im-
plemimted. 

In the course of implementation, 
this Act might lead to hara3sment of 
the poor peasants and olher innocent 
persons. Sub-clause (1) of clau!te 11 
lays down that over-riding, over-
loading, over_driving, over-working, 
etc. will be cons;dered as cruel actions. 
If we study what is happening 
throughout the country, how the cat-
tle and other beings are treated, 
under this clause, it is easy for an 
unscrupu' ous offtcer to harass or to 
exploit every person who will be in 
charge of an animal or cattle. The 
ryots have to make use of their cat-
tle for growing purposes from morn-
ing till evening for a fixed number 
of hours. Any person may go to 
him and say "Look here, you are 
over_working or over-driving your 
cattle; so, you are guilty". Or, take 
the case of a tongawala. He may be 
driving his tonga from Delhi to New 
Delhi with four persons. Any person 
may go to him and say "YOu are 
over-loading your vehicle". 

8hri C, R. Pattabhi Baman: do 
not know whether Shri Imam is 
aware of the rubber-tYi'ed 9uIlock 
carts which creak when they go, creak 
when they go, heavily loden. Some of 
the bullock, die on the way but some 
01. them are not lucky and they do 
not die. 

8hri Modammed Imam: I am speak-
ing about the ordinary ryot or pea-
lant. Becausl!, the rubber tyre bul-
lock carts are not fOUJId anywllere. 
This Act is applicable not only in 
dUel but throu«hout India. It i. 
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[8hri Mohamned Imam] 
.applicable to every village. So, I 
am speaking from the point of view 
·of a villager. Everyday I have to 
make use of my cattle and I have to 
·.carry loads of merchandise. Also, I 
have to take persons from one place 
to another. It is very easy for any 
person who is entrusted with the 
responsibility of administering the 
law to harass me and he can book me 
under all these clauses. I think clause 
(1) (a) i'5 a very dangerous clause, 
because it says: If any person: 

"beats1 kicks, over-rides, over_ 
drives, over-loads, tortures or 
·otherwise treats any animal so as 
to subject it to unnecessary pain 
or suffering or causes or, being 
the owner permits, any animal to 
be so treated." 

he is deemed to have committed an 
offc'lce. Under this clause anybody 
who makes use of a cattle, ox or a 
horse can be booked and thQ onus 
of providing that he has not ill-
treated the animal or caused:my 
pain to it is on the owner himself. 
So, my submission is that this Bill 
serves not to eradicate cruelty but to 
help unscrupulous officers to unneces_ 
sarily harass the poor people, whose 
main source of subtenance and live-
lihood will be their animal which 
they have been owning. 

It is odd to think that the owner 
of an animal will always treat it un-
kindly, e3p""ially when it is his main 
source of sustenance. For example, 
1 am a farmer myself and I own a 
pair of bullocks and I feed them well. 
Any perSOn who owns a cattle or 
horse has a greater interest in his 
animal than anybody else. It is 
rather unfair to doubt that a man 
will be unkind to his own animal. 

Then I come to the question of 
performing animals. Many people 
have trained wild animals and domes-
ticated them. When they are domes-
ticated they should not be termed as 
wild animals. Instances were given 

of monkeys and bears. It is true that 
the owners of these animals take 
very good care of them, and they 
give some amusement also to children 
and others. But if this law is strictly 
and implicitly applied, it will be very 
difficult for them to maintain these 
animals or to make use of them in the 
manner they intend to make use of 
them. Or, take the case of a snake-
charmer. He has got a number of 
cobras which he has captured and 
which he has confined to a small bas-
ket. If you treat this as an act of 
crue~ty he will also be liable to 
punishment. I think even the killing 
of a snake may be considered as an 
act of cruelty. 

I now come to the point raised by 
Shri Amjad Ali. It is very gOOd of 
the Minister that he has allowed 
some lattitude regarding the killing 
of animals in a religious way. He has 
permitted that though it may amount 
to such an amount of cruelty if the 
old practices are continued. That 
come. under clause 28. But clause 30 
raised some doubts. I think that 
c:ause by itself is quite unnecessary 
and it need not be retained. Because, 
clause 28 permits certain religious 
communities to kill the goats in the 
manner prescribed by religion. But 
clause 30 lays down that When the 
skin of the body is adhering to the 
skin of the head then the presump-
tion is that cruelty has been commit-
ted. I do not know with what object 
this clause has been retained. It is 
true that according to the procedure 
prescribed by hala! the entire skin 
10 not severed. That is done because 
we must inflict the minimu'n possible 
pain to the ~nimal which is subject 
to hala!. Under the theory we cut 
only that portion as is necessary to 
kill the animal, and it is presumed 
that when one cuts the gullet and 
thyroid gland then the animal be-
comes he1pes and unconscious. So, 
the retention of thi. clause creates 
unnecessary complication. Because, 
clause 28 only prescribe the mode of 
killing it and under clause 30 (a) 
there is a burden on the person who 
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kills like that to prove that it is not 
.cruelty. So, they seem to be moon-
sistent and it is desirable that clause 
30 should be taken away, a5 no use-
ful purpose will be served by it. 

I now come to the animals that are 
used in the case of experiments. I 
am amused by the argument put for_ 
ward by Shri C. R. Pattabhi Raman. 
He seems to be of the opinion that no 
animal should be subject to any kind 
of experiments b, scientists. It is a 
well-known fact that humanity would 
'have disappeared, at least half of its 
population would have been depleted 
if the modern system of vaccination 
had not been discovered. Vaccination 
has been discovered by Raving re-
course to experiments on young cal-
ves. 

An hon. Member: There is herbal 
vaccination also. 

iShri Mohammed Imam: I ao not 
believe that it is such a cruel experi_ 
ment. It is good both for the calf 
and for the human being. Again, 
many per ions would have become 
victims of rabies if experiments had 
not been carried out on dogs and 
necessary antidote had not bee .. 
foun<l. Similarly, many human lives 
have been saved as a result of ex-
periments on living beings. The 
entire scientific study is based on ex-
periment. First of all, experiment ill 
carried on on a cockroach, then on a 
frong, then a rabbit and then, if 
necessary, on some other animals. 
These are essential ingredients of 
lDiological and zoological study. Ia 
the science of medicine and in the 
science of biology, there cannot be 
any advance unless these experiment. 
are carried on on these animals. But, 
here, I am of the opinion that the 
entire discretion must be left to the 
"cientist, to the doctors who al'e in 
charge of it. In the interests of 
humanity, we should not put any im-
pediment in their way. We should 
not come in their way and hinder the 
good work that they are trying to do. 
The entire advancement of lCience 
advances in medicine and BO m~ 

Animals Bill 
other facilitiea that are now available 
for the welfare of humanity Ilre the 
results of experiment. So, I submit, 
so far as this aspect is concerned, 
there must be as little interference 
as possible from the Government. I 
find some restrictions havQ been im-
posed. They are going to form a 
Committee, and that committee will 
determine as to what animals are to 
be used, how they are to IDe used and 
whether they are to be used or not. 
I do not know how a committee con-
sisting of civilians, consisting of per-
sons who are not scientists, can de-
cide whether a certain animal is need_ 
ed for an experiment or whether it 
shou'd be carried on or not. It is 
quite possible t.lJIat if these provisioRs 
are rigidly enforced, the advance of 
science may be ret:lrded. I am of 
the opinion that no impediment 
should be placed in their way. Our 
scientists-after all, they are medical 
mE'n and they are humane--should be 
given the entire discretion as to 
what to do in such a matter and there 
should not be any in 1Ierference from 
the State. 

With these words, I have to say 
that this Bill, though desirable, is not 
practical. It will result more, ai I 
said, in increased expenditure to the 
Government. It is very difficult to 
enforce such Bills. They will create 
a lot 9f confusion and they will give 
occasions to unscrupulous officers to 
exploit the poor innocent people who 
have to carryon their avocation mak-
ing use of their cattle and other ani-
mals. 

eft ~ ,,'f( !iT. ~'lI't ('!~'itif ) : 
~~, 'I1R'fl<r ~ it 
~m~~<rgcr~~A' ~ I ~m 
it; ~ ~T ~~ ~ f.fllT omIT 

~, 'ffl tn:: Uij; ~ if; f.w ~­
mn if '~r ,,~ trm it ;;ft 
~ ~'1Wrcf f.fllT 'ffl if; fu<i ~ ~ 
1{"" ~ if>'T Sifu;r ~~ 
lIit.tR~~ 1f;)wm~ 

~ m Ii fit; ~ 1{lfi ~ .. 
~ '111 fo1~4dit'i ~ f1I;Irr ~ W 
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[o;fj- lI'!iT~ ;fi< ~(it] 

t ~'IiT T'f>ifllf i!;~ ~~ 
it l:l~ ~ ~ fiI;ln ~ I 

<rq ~~~~~it;;it~ 
~ ~,o-'I".."..m: 'lft l{ ~ ~ 
'RIFf ~lffl~;rr ~ ~ I 

~ flNll"ifi" if m-q- ;f ~ iffif 'l\'T 
~'l\'T ~ flI;~if;~~ 
~ i!; f"l~'li11\(iji ~ q;:: T'f> 
~~~ ~aT ~'q~ 
o;r q;:: .mr 'I" -.rRT ~, \II OJ ~ll 'fId I 
V 'q~ ~ ~ q;:: o;r ~ ifiTI1 'I" 
ft;m~, cfn:nft 'liT ~ ~ ~'I" 
~ ifiTI1 ;r ft:M ~ I ~ ~ ~ 
it~~.OO q;:: ~ ~lfl:lT~, 

~ ~~ 'IiT'fij"~~~~ 
t flI; ~ 'fit tr'"li~, ~ ~ 
~ifiTI1~, \I Iq,Ilif>C1 I ~~.mr 
~ ~ <rRrr q;:: eft ~ ~ 
~ ~, ~l!~~'fit~ ~ 
~ ~ eft iRT'iT ~ ~, <rq ;;it 
~q1'IiT~~~T-W t, ~ 
ij;~~~~'f;W~r~ 
t I ~~ ~ if>{iI"I':~ffi 
~ ~~..".~ \lTt~- mill-
mif ~~:~*~~ ~ 
~ ~ t flI;;;IT ~ 'q~.ro-m- ~ 
~ ~,lfR o;r 'liT q'if ~ ~ eft ~ 
it ~ 'fit ~ ~~ ~ mqfu-;:r@ ~ 
~ I ~eft~ flI;o;r~~ ;;it 
~ ~~~ ~~'iITU~ 
;yrff ~ ~ <a"'f<t>r ~<f~~ 
'IFf I ~ cmr if; ~ ihm"!l1C1T 
~~~ tf.!; ~;;ft~ ~ 
m~ ~~~ ~~'IT, 
f.!;;;ft~ crr~~ t ~i{4~ 
itr~~~~I~ 
~ ~ 'IT f.!; i{4 ~ 'lft, ~ 'l\'T 
~ if ~ q;:: f;ra.,,- e!I1l' f.t;ln 
..-m~, ~~~ ~~ 
.,. ~ ~ ( I ~{Rij;'WIm(1Il 

Bi!! 

~ ~flI; ~'IiT ~~rn 
'l\'T ~ ~ ~ ;;miT t, lIT 
~ o;rrR}t~ 'liT ~fiffi ~ irT;;miT 
t,~q<m~it'lft~ 
;ft;n:~, ~ T' 1t, ~F'f~, W ~ ~ 
~ ~ flI; ~ :nr q;:: :ao;rr Ol:l<f ~ 
rn I~~ ~~mm-;;ft~m 
~~~m--r'IT ~~~lIr 
~ 'IT flI; ~ m<f>R if>T if>Tlf ~ flI; ;;ft 
~ ~ ~ ~ f~ ~ iAT1l-, 
~~wrni!;~if~r 

~q1 'fit <:'Piff ~ I ~ ~.~ 
~~m1'fm<:~'IiT~iF'{ I 

<it lIr m ~ <t>'tt ~ ~ ~ ;;mIT 

t m<: f'Rft ~ ~ lIT ~ ~ 
~ fw<:r<: ~ t eft mwr if>T ~ ~ 
tfll;~if~q:~eft~t I 
\(W ~ ~ ~ f.!; ~ ~ 'Pti q:~ 
eft ;;rr -W ~ ;;r;r ~ ~ ~~ if; f'Rft 
if>Tlf if; ~ ~ ~ ~ ? :a~ ~ 
~~eft~~flI;~if:a~ 
~w'l\'T~ffi~if>T~t 
flI;~if~:a~~tcrT<t>i: I 

lflIT ~ ~ ~ ~q1 if; m if <'fFL 
~~~~if~~ 
~~,~ if ~ m--r~, ~ 
it~m<:~~~~~~ 
'I>'T '!fu ..". ~ I \I'1R lfir ~ 'rf ~ if; 
~ ~~ if; ~ if ~ ifgC1" ;rr;n ~ 
~ ~ eft m-q- ~ ~ q:~ 'fit 'lft 
u.rn~~I~ ~a<fi~ 
q;:: f"l~IlC1I\(ijl ~~ if>T WM~, m<f>R 

'liT t<:Tr.f W ~ ~ eft 9\IT ~ 
~ in: if; ~ 'fliff'I; lfA<f ~ i!; 
m;r if>T ;;IT m 'fif:!" ~ ~, :nrif ~ 
.if;mrf.Wmif;~if;m 
if~'IlT~~ I 

~ ~ <mr ~ lIT m 'm'f.r ~ 
~ 'Ii't JT'fC ~ ~ t<:Tr.f if 'f(l' 
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~ liT fl;;: ~ ~ ;om ~elT <tt 
tl~~it~~'t;~~ 
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CfT\'IT ~ it ~T I ~m crRT ~ 
Wf ~ itt 'fiR ~ ~ ~ itt flf'Jl' 't; 
m 'IiR I;;~ g<i I ~,,~ ~ ~ f.r'Iir<i 
<fi1: f('Ii ~ f~ al ~i't ",m ~w ~ 
<tm ~ t I '1<fT ~ <'I'TT f!; ~ ifW 
liT~f~(f'l~~~~~~~ 
qTq ~ ~ ~ <'I'TT ~ ;;mrr 
~ I ~IfQ([1m~f!;~~~ 
~ <if, ;lij' 't; ""R1 i:f '3'1f~ 'lTfIT ~ I f.r;:rr 
~;ffir;; 't; ~ .,m ij''fT ~ liT ~T ~ ~ 
~T t ~;r;{ <'f1'!f.r 't;;rn' ~~ mu 
~ f"I<IT :;rr tI'fo<IT ~ I murf11 1ft! liTm 
~ f'li ,,'1ot>l ::;IT ~ ~ 'f~ "ffi srifi"T<: ~ 
~~'fi:mrr~ I~.,.r;;wif 

~ >fifi"T<: <f.t ~ ~, '>f~ fifO m« 
m <m11 Of; f<iq- ~, ~T >f'f.T~ ifRif ;;rrftf 

"if; mR >i>r ~, if fu<;rr ~ : 
II ..,"" C • If: l1T~lI""T '!.:,'NT ,,;"'IiCf 

lit~., ~r ~Fr· 
1ft ;q-;;'lfTlJ.1 iPf''i em: ~ 

~~ ¢"'f\fP-f ~ ~ fifi ~ Jf3> ~ liT 
"" >fifi"f<: 't; ~ 'liT lffir lifrr ~ liT 
~ f'liffi >fifi"T<: if; m.r 'f.T ~ rn ~, 
~ '3";;'IiT ~ ~ 'ifTlf <nrt ,,;; "ittff 
~ ~T t~ fOO ;;m'f ~ ~Of ~ orr.t ~ 
'FT ,,<TifT ~" f.r'Iir<i mt ~ f'li ,,;;'t; ~ 
~ <:l! ;;rpt. I "'~ fui" ~T ~ '1ft 
~ 'liT Pr-Wf fifOliT tm ~ I .q ~ 
t:fifO tf~ 't; >rfu ~lfflT if; fif;mcrr if; 
~" if ;;rt ~ f'fitll'li ~ it !!fTlIT ~ ~R 
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~ </;; lj;fi srrfirrif 't; *i'f it fr.rr~ ~ 
~. f, eft ~ sm<: 't; ~ 'I<: '1ft -;rlt 
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,,~ foTit ~ f'fitll"l' it ~ ~m W 
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~ ~T ~ ~ fifi ~ "fIf 't; ;;nr 'I<: 

~q)'IiT~~"fT~"mu<Ft 't;~ 
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[llfr srrnr em:~] 
1J:Of m<m: ~ ~ I ~ ~ 
~~ ~ <:R>if q<: lf1 ~ ~ 
_ I 1lit!e!~it~ 

~. wwft ilim ~ if11ff '!iT CI'f ~Rt 

00 ~ I 1lil" ~ if; 'Iml~ 
it 00 ~ f'f; f'fi"'fl" 1:f'Fl': lfrrfi '!iT CI'f 

f'f;lIT "iRfT ~ I Wi': TiT<! ~ ~ 
iterr ~ a1 ~ 'Iim~ -am o~ if; 
;ff.t ~ <'!lmIT ~, ~'Ii -am trn;if 

q<: ~ ~ ~ ~ ~'Ii '!ill"<: <r<: 
~ <'f'lTcIT ~ I ~ ;;f\lff 'liT lfTI.J if; 
~ Wit '!iT!~ Tt~ ~A' ~ f'f; 
Cft'[ -am ~ ~ W Q<:~ ~?:'f.T 
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m: WI" ~ ;om ~'i 'f.;iT "-Rf1 ~ 
~ ~ <r¥ ~ Q'!i ~r f~ 
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~ ~ Q'!i f~ ~ ~, ~'Ii 
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~ f<I; 'WT<: ~ ~~m t:!;'Ii ;m 1ffi 

~ efT ~ 'fl1Sr ll;~ ~f ~ I 
it<:r m'f'i ~ f<I; ~o:r Wf>r<: if; -n;r '1ft 
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1:f'fl1: <t>f r~ '1ft lfr <:~ '1ft 
~ 'l:{ij- I 
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~ ~~ <[f;n- QT, 'a'~ ~ >.ft 
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..n <m<: ~ 'f."f ~ <p;ff 
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~..n~~~l!it 
lf1 ~ '1ft 0!ffi"lT 'Ii,;fi ~~ I 

Q'l;ft m't qRT tf~ ~ ~ 
i[FIT I 

Dr, J\oIelkote (Raichur): Let me at 
the outset congratulate the sponsor 
of this move, Shrimati Rukmani 
Arundale. 

I am aware this is a piece of social 
legislation, and the extent to which 
1<Ie could enact on this subject de-
pends upon the extent to which peo-
ple used to accept the law regulating 
it. 

There are two aspects of this ques_ 
tion: cruelty and killing. While 
humane methods of dealing with ani-
mals kindne3s etc., are laudable ob-
jecti~es, ~he killing of animals is a 
thing which I abhor. I at one time 
felt that I should table an amend-
ment which would negative this Act 
altogether, but then I thought I would 
not be correct because the first p'lrt 
of it, kindness to animals or preven-
tion of cruelty, is laudable and I 
support that aspect of the BU. The 
second aspect of it, killing, is also a 
factor prevalent in society today, and 
if I oppose it, possibly society will 
not heed me. Evan so, I have an 
opportunity to explain why the kil-
ling of animals should not be re-
sorted to. 

There are very many people who 
have spoken at vegetarian and vari-
ous other conferences, but to me it 
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appears that the principle behind 
veget3.rianism has been forgotten. 
Shri Mohammed Imam just now said 
that in this world everything has life. 
There is nothing that has no life or 
consciousness and therefore the life 
of anything that we eat, vegetable or 
animal, has life. 

\;f'rqi~~ 

i.e., from out of life to life is 
begotten. While that is so, what is 
the objective? While cruelty can be 
minimised, killing is the greatest cru_ 
elty, and to speak of being humane 
there is a meaningless affair. If any 
part of the world has a considef'8ble 
section of vegetarians it is India. 
Even so, even here, it is only 2 or 3 
per cent who are strictly vegetarian. 
The other have a selective choice. 
Either they are vegetal'ians, or non-
vegetarians. 

How did this principle evolve? Has 
it merely an emotional cont .. nt or is 
there any science behind it? If one 
examines it from the scientific 
point of view onE< would find that the 
whole of the animal kingdom-and 
man is tl,e highest type of animal-
can be divided into two broad cate-
gories, animals that lead an active 
existence in life during day-time, and 
animals that lead an active existence 
during nigh t- time. All animals that 
lead an ective existence during night-
time, without exception, al'e meat-
eating; they would not even touch a 
bit of grass. All animals that lead 
an active life during day-time are all 
vegetarians without exception, and 
they do not touch even a bit of meat. 
This is a natural law. And man is 
the highest type of animal. The diffe-
rence between these two types of 
animals is in the food content that 
they take; out takes vegetarian food, 
while the other takes animal food. 

And what are the different charac-
teristics that have developed between 
these two types of animals? The night 
animal is secre'ive in nature; it is 
violent in nature, is selfish in nature, 
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and qas a pack instinct, whereas the 
day animal is non-secrective, non-
violent and unselfish and goes about 
in herds. How did this come about 
in animals which have only instinct 
and no reason about them to go abolit. 

The fact is this that in this world 
the vegetable life, the population of 
vegetables, is plenty, whereas animal 
life is sparse. Animals move, but 
vegetation is stationary and remains 
at one place. These two factors, name-
ly sparsity of population of animala 
and motivity, and plenty of vegetable 
life and its fixation to one place have 
developed two different characteristica 
in the two types of animals that I have 
mentioned. 

How has this been brought about? 
If one animal has to eat another 
animal, no animal would remain at 
one place to be caught and eaten, but 
it would go away. But the animal has 
got to satisfy its hunger only by eating 
another animal. Therefore, willy-
nilly, it has got to ca tch another 
animal, and it catches it by secretive 
methods. It secretively watches and 
pounces upon its prey. When it 
catches it, violence is involved, 
because it has got to kill it; the hunger 
that is gnawing in its stomach is so 
much that the aninlal does not mind a 
certain amount of violence. When it 
starts eating the idea of, 'myself and 
my children' comes first because it 
does not know when it would get food 
again; that is how it develops. There-
fore, these types of animals go about 
at best in smal! packs; one pack of 
wolves fight another pack of wolves 
and so on. This is how the character 
of the night animals has been deve-
loped. 

In the case of the day-time animals, 
however, since vegetalion is stationary 
and plenty of it is also available, 
secretiveness is unnecessary, violence 
is unnecessary. and selfishness is also 
unnecessary, and, therefore, these 
animals could go together in bigger 
groups or herds. So, the day _time 
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animals move togethe!" in big groups, 
because they thing of one world, 
whereas the night animals go in small 
groups, each against the other, with 
one pack of wolves fighting another 
pack of wolves. 

In the case of thinking man, I do 
not know why a change has taken 
place. When man was evolved, he 
started as a cannibal. Monkey is sup-
posed to be the next lowest to man, 
and monkey is vegetarian. But, in 
man who comes next higher, there 
seems to have been a retrogression, in 
evolution because man again became 
a cannibal. Why he became like that, 
it is impossible for me to say, but that 
is a fact. But thinking man in India, 
considering this aspect of the question 
and thinking that there should be one 
world which has to bring all men to-
gether, have evolved this formula that 
the best method of eating food is to 
take vegetable life. which is not so 
highly evolved as the animal liIe. That 
was how vegetarianism in diet came 
in India. It is this aspect of the ques-
tion that today even scientists who are 
progressive are oppreciatmg. There 
are a number of experiments that we 
have to conduct on animals. But. now, 
X_ray, elec:ronic and other instru-
ments are coming up, which do not 
necessitate the use 01 animals for ex-
perimentation where cruelty is in-
volved. Even so, we are still lagging 
behlnd in ~hose techniques. How our 
ancients found out these things is 
beyond me to say. But a time may 
come when this kind of cruelty may 
no~ be necessary. But I wanted to 
place before this House this aspect of 
cruelty to animals, particularly in 
regard to killing for food. I am 
personally against it. But, as I said, 
this is a social law and we can only 
go to the exlent that the country 
would permit us. So while this 
measure tha t is to be enacted is cer-
hinly progressive. and hence I wel-
come it, I wanted to place before this 
House my views with regard to the 
killing of animals for food. 

16 hrs. 

Shri T. Subramanyam (Bellary): I 
congratulate Shrimati Rukmini Arun-
dale and Shri S. K. Patil on this piece 
of legislation. I welcome this Bill and 
accord it full support. But, no doubt, 
it has go: some shortcomings. 

The basic approach of this BilI is 
compassion for animals. One hon. 
Member referred to the definition of 
'animals' in clause 2: 

"'animal' means any living crea-
ture other than a human being". 

No doubt, if it is interpreted too liter-
ally, it will lead to something very 
absurd. But when we have got to deal 
with a subject which has a univer-
sal scope, we can only take up the 
subject-matter which is relevant to 
our discussion and then proceed. The 
basic approach is compassion for 
animals or kindness to animals. One 
hon. Member suggested tha' the title 
of this Bill should not be aq it is, 
'Prevention of Cruelty to Animals 
Bill'. It should not be so. It should 
be 'Promotion of Compassion to 
Animals Bill'. It means the same 
thing; prevention of cruelty to aI'imals 
and promo'.ion of compassion towards 
animals are like the two sides of a 
medal. If a man is compassionate to-
wards animals, it naturally leads him 
to a stage when he finds it impossible 
to commit acts of cruelty. 

In this con ~ext, I would like to men-
tion that the great Ramayana of 
Va!miki was born out of this feeling 
of compassion. Valmiki saw one 
female bird. cTounch, which was shot 
by a cruel hunter. It fell down screa-
ming and the male bird came and 
began to weep. This created a sense 
of acute compassion in sage Valmiki 
and that feeling of compassion was the 
inspiration for beginning his Rama-
yana. That is how we learn. There-
fore, our very ancestors, the Buddha, 
Rishes or other saints, sages and pro-
phets, have all promo~ed tbis feeling. 
It is a human ising process. We owe 
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it to ourselves to pass such a piece of 
legislation. 

Originally, only the larger cities 
were able to enforce the laws includ-
ed in this Bill Now it is sought to be 
extended to the whole of India, rural 
and urban. Therefore, we should 
welcome this legislation. 

This Bill proposes to constitute an 
Animal Welfare Board. One hon. 
Member said that it is of a negative 
character. It is not entirely so, 
because clause 4 says that the Board 
is for the promotion of animal welfare 
generally and for the purpose of pro-
tecting animals from being subjected 
to unnecessary pain or su1!'ering. 
Therefore, it also contemplates steps 
for positiVe acts of promotion of 
animal welfare. For instance, the 
Board may make recommendations to 
local authorities for protecting these 
animals by providing with troughs, 
places of shade and so on. Therefore, 
it has the aspect of promoting positive 
welfare of animals also. 

Another function of the Board is to 
keep under constant study amend-
ments. Of course, as it stands, the 
Bill has some defects. It is difficult 
to say where necessary injury ends 
and unnecessary injury begins. In this 
margin of fine shades, it is difficult tn 
pinpoint all the unneeessary injury 
which ought to be pt'evented. But, 
towards that end, this Animal Welfare 
Board has been constituted to keep 
under constant study the necessary 
amendments to be made in this Act 
and also to advise Government and 
the local authorities to take steps to 
give effect to and implement the pro-
visions of this Act. 

A definite responsibility is sought to 
be fixed upon the owners of the.e 
animals. That is a good thing, because, 
In many places, we find these owners 
simply allow the animals to go astray 
as they like. These cattle and dogs 
are allowed to stray and cause any 
amount of mischief. Some of them 
may have disease. That is sought to 
be prevented by this. 
IM8(Ai) L.S.-'1. 

Animals Bill 
Then, mutilation is also sought to 

be prevented. I have seen in some 
places some beggars taking small cows 
with a foot imbedded in the flesh. 
That is. the foot of another animal is 
cut and a small opening Is made at 
the back of the animal and it is put 
there and some sort of bandage is tied 
and it becomes part of the organism. 
Then they exploit it at shandys and 
market places and try to show it as 
something extraordinary and exploit 
innocent people. This sort of thing 
is sought to be prevented by this Bill. 
Therefore, there is a definite llrovision 
to prevent mutilation. 

My hon. friend Shri Imam said that 
it gives scope for unscrupulous officers 
to deal harshly with people. It is true. 
Any legislation of this kind is subject 
to such risks. But. then. the Animal 
Welfare Board can frame approoriate 
rules to prevent such unscrupulous 
and harsh implementation of the pro-
visions of the Act. It is a question 01 
choice between two evils and a balance 
of convenience. Either you must have 
a law or no law at all. It is better to 
have a law; at the same time. enforce 
the powers in such a manner that they 
are exercised to cause minimum risk 
to the citizens of this country. 

Reference has been made to the 
experiments that are necessary for 
scientific study. Even there, the 
object is not to prevent altogether 
such experiments being carried on. 
There is no lSuch total ban at all. 

Sbri C. R. Pattabhi Raman: It is 
only unnecessary cruelty that is pre-
vented. 

Sbri T. Snbramanyam: Unnecescary 
harm to these animals is sought to be 
prevented. We expect also those 
people who carry on these experi-
ments to carry them out in a humane 
and compassionate manner. I do not 
think they are of a sadist tempera-
ment. There should be no fear or 
apprehension that the Act will be 
used to retard the progress of science 
or ecienWli; ~earcb,. 
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With regard to performing animals 

a word has been said. The main idea 
is to prevent unnecessary injury. 
Taking it by and large, I accord full 
support to the Bill; in .spite of the 
shortcomings I welcome this measure 
and congratulate Shri S. K. Patil for 
having brought forward this Bill. 

Mr. Chairman: Shri Warior. 

8hri Warior (Trichur): Mr. Chair-
man, Sir, I will not take too much 
time at the fag end of the day ..... . 

Mr. Chairman: Not much time left 
either. 

Shrj Warior: I am conscious of that 
limitation. But I will mention only 
two points because I had occasion .... 

Shri Amjad Ali: Sir, we had ffived 
about two hour", out of the previous 
Bills. We can utilise the rest of the 
day for this because there are many 
speakers who are anxious to take 
part in this discussion. 

Shri C. R. Pat'abhi Raman: There 
may be a general di.3cussion. When 
the Deputy-Speaker was in the 
Chair ..... . 

Mr. Chairman: 
proceedings. 

will look into the 

Shri Amjad Ali: At least three 
hours may be given. There are many 
persons who are desirous ....... . 

ShriS. K. Patll: The time allotted 
is three hours. The Deputy-Speaker 
put it to the House that if the 
amendments are not taken this can go 
on. This sort of discussion was not 
there originally. It forms part of the 
three hours. 

Shri Amjad Ali: We would like it 
to go beyond three hours. 

Shri WarIor: I had occasion to sub-
mit my observations even at the time 
this Bill was introduced in this House 
for the first time and before it went 
to the Select Committee. At present 
I am only pointin£ out or emphasising 
two pointa, about which also I h,d 

occasion to mention at that time. 
The first thing ~5 about the definition 
of the word "cruelty", and the second 
is about the authority given to the 
executive for implementing this legis-
lation. 

Sir, many speakers here have men-
tioned that it is very difficult to define 
the word "cruelty"-I am not going 
into the point of defining the word 
"animals" and I leave it to other 
~peakers-and that it is undefinable. 
That may be correct to iSOllle extent 
if the approach to this problem is 
very sentimental, emotional, philoso-
phical or religious. But we are not 
in that plane today and it is not 
necessary to import all those things 
here. 

Shri Amjad Ali: Sir, I rise to a 
point of order. It has been previously 
ruled that the approach to the Chair 
has got to be strictly discouraged. 
Now I find that Members from the Con-
gress Benches approach you making 
the neibhourhood of the Chair into a 
melee. That takes away the dignity of 
the Chair. We derive our dignity 
from you. Therefore, that ruling 
should be strictly enforced and this 
practice of approaching the Chair in 
this manner should be discouraged. 

Shri C. R. Pattabhi Raman: I am 
surprised. Sir, at the point raised by 
my hon. friend. You are the best 
judge, Sir, and you may tell him what 
happened. 

Mr. Chairman: There is no point of 
order in this. 

Shri Warior: This Bill is more or 
less the outcome of the report of an 
enquiry. In that report, which I 
have with me, on page 16, the facts 
about a study that wa.s made of the 
then existing Act are given. There 
are certain definitions given of this 
word "cruelty". It is said there: 

"A study of Appendix VII will 
reveal that the various enactmentS 
in force ill difrerent parts of 
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British India sought to puni;sh the 
following acts of cruelty to 
animals." 

I went through all these definitions 
These are very definite and specific 
acts of cruelty. It is not as undefined 
or vague as it i.s put in the present 
enactment. Why is it that it was so 
real and specific in those Acts and it 
is so unreal and philosophic in the 
present one? I am unable to under-
stand the res.:.'OIls for this. Unless we 
look into this matter more carefully 
we will not be able to find out the 
root of this change over. 

In that report, the committe itselt 
has observed that those former en-
actments throughout British India had 
their limitations. Even now under 
this Bill, as Shri Patil has been 
pleased to say, there are limitations. 
This is not an ideal Bill, because 
cruelty is such a thing in India, as 
elsewhere, which cannot be defined in 
general terms. Only certain specific 
acts that are going on, that are ram-
pant, that are practised by a large 
section of the population can be 
included under "cruelty" in a legis-
lation. As Shri Amjad Ali has been 
saying, hitting of a mosquito or pin-
ning a bug cannot be brought in a 
legislation. That is true, but we have 
to stick to the realities of the situa-
tion and assess what is going on in 
our country and then, as far as 
possible, bring in a legislation in 
which we can put all thi-s in a specific 
way, because there is always a danger 
in indefinite definitions. When the 
definitions are not very specific, it is 
difficult even for the authorities to 
proceed, even if the onus of proof is 
on the prosecuted or on the prosecu-
tor, and it i.s difficult for the deciding 
magistrate or the judiciary to pin-
point the guilt and the offences and 
also punish the person if punishment 
is called for. Hence, I would also say 
that on the basis of the former enact-
ment, we should have looked into this 
matter more carefully and we should 
not have brought in an omnibus 
definition. It was a that point that I 

had stressed when I made my obser-
vations in the earlier deliberations 
which we had in this House. At that 
time, the Deputy-Speaker wilts in the 
Chair, and he was also helpful in 
intervening and passing some refer-
ences on that matter. 

I had then referred to section 11 
which say~: 

"(a) beats, kicks, over-rides, 
over-drive;;, over-loads, torture>1 
or otherwise treats any animal so 
as to subject it to unnecessary 
pain or suffering or causes or, 
being the owner permits, any 
animal to be so treated; or". 

Of cou,;;e, an owner wll not be always 
kicking or beating or make injuries 
on the animal unless he is much 
worse than the animal itself. But 
there are owners in this country who 
~annot but resort to these things. I 
do not know about the model farm 
of which Shri M. V. Krishnappa has 
been telling us the other day, but 
ordinarily, in our fields, we see all 
these things goin!: on. It cannot but 
be so, because the owner himself is 
half-starved or halfnaked. How can 
he be expected not to heat his cow 
which i.s generally quarter-starved or 
completely starved or his bu1falo 
which he employe3 in his field? So, 
It is unreal as far as the existing 
conditions are concerned. I am not 
for beating any coWs or buffaloes. 
You know the tail of the buffalo is 
twi.sted. Otherwise, the animal would 
not move. What can you do? That 
is the problem with the peasant. We 
have seen that: not that the petlSant 
likes that the tail should be broken, 
but that is the only accelerator for 
the animal to move on. That is the 
real problem. There are cruelties and 
cruelties, but they are not mentioned 
here. 

For instance, I should like to tell 
my North Indian friends a form of 
cruelty which is practised in my pJ.rt 
of the country. Of course, it is fading 
away gradually. For the Yaga, there 
is one way of killing the goats. All 
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the nine holes or the outlets of the 
animal-that is, the navadwaras-are 
held tightly by the people, and the 
animal is suffocated until it dies. It 
is a YaIJa. a ceremony. It is a reli-
gious thing prescribed by our Vedas. 
Then, after the killing, the animal is 
roasted and the best portion of the 
animal-I do not know which is the 
best portion-or the most edible 
portion or the most delicate portion 
is taken out and the kanni, the man 
who performs the Yaga. eats it. He is 
a superior Bralunin and he gets a 
great promotion and is upgraded. This 
practice is in vogue even now in 
Kerala. The Namboodiris perform 
such Yagas. If this Bill had provided 
that such Yagas should not be per-
formed, I can understand. You must 
be specific. Be clear; be definite. 
Definitions like kicking, howling, 
taking the animal by horns, etc. should 
not be brought in like th1s because 
they are so unreal. ' 

Another point ~s about the experi-
ments which have been mentioned. A 
raja in order to please an European 
Governor sometime back, before 1947, 
of course, brought a tamed elephant 
from [he forest, put it before the bada 
saheb and shot it for pleasure's sake. 
This raja has gvt rajaship at both 
end,,; of his name, just like t':e hand-
pounder. Such thing~ should not be 
allowed. Even now our cattle life is 
going down too much. If you go to 
Thekkadi in Periyar region in the 
high hills of the Western Ghats, you 
will see how beautifully they have 
kept the wild game in natural condi-
tion. If natural conditions are dis-
turbed, let us put an end to that. 

Shrl C. R. Pattabhi Raman: In 
Madras and Mysore. there are defi-
nite Act,,; preventing animal sacrifice. 

Shri Warior: I was referring only 
to Kerala and not to Madras or 
Mysore. Only recently a neighbour 
of mine, a namboodri performed this 
vaga. That is why I said it is fading, 

but still it is there. These cruelties 
which are practised in thi,s way must 
be brought in definite terms under 
the Bill; then only we can take action 
upon them. 

The other day we had a discussion 
about fodder and Shri Krishnappa 
gave a lucid picture of the cattle 
wealth of this country. I went to the 
Delhi pounds to get some good breeds 
from here to be transported to Kerala. 
We are told, after the milking period, 
the cow is left alone and all these 
cows become the responsibility of the 
Government. If the Railway Ministry 
also co-operates in giving us some 
concessional rates, much of the cows 
can be transported. 

Shri M. V. Krishnnappa: They are 
given concession. 20 M.P.s have 
taken cattle. 

Shri Warior: Then there are other 
household domestic animals. What 
shall we do with them? It is not a 
Question of sentiment and emotion. 
Of course, nobody wants to kill any-
thing, including bugs, unnecessarily. 
What about cows and buffaloes? 
Either you emaciate them or .tarve 
them to death or do something else. 
I do not know what should be done 
with them. But the fodder and other 
problems will be always demanding 
some stern action for this. Now, that 
is not cruelty coming within the ambit 
of this Bill, I mean, leaving the cow 
to find its own food, eating paper and 
whatever comes in its way, because it 
does not get proper food. This pro-
blem is very important. 

There are certain killings in our 
place, for example, the killing of the 
pork. A~ole is dug in the earth and 
the pork will be put into it. Only the 
head portion will remain outside and 
the pork is beaten to death. This is 
a cruel and inhuman treatment which 
we cannot stand. But why not the 
municipalities provide belter abat-
toirs? Why not they provide electric 
abattoirs. It is not killing alone. 
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Killing as such cannot be taken as an 
abstract subject. 

Sbrl C. K. Pattabbl Raman: Pigs 
are electrocuted first in civilized 
countries. 

8hri Warior: I konw that is done in 
civilised countries. 

8hri Amjad Ali: India is not civiliz-
ed to that extent. 

8hri C. R. Pattabbl Raman: They 
are stunned first before they are 
killed. 

8hri Warior: India has not reached 
that stage where we can have all this. 
r 'clow there was a case where the 
owner of a dog was riding his motor-
bike and his dog was running behind 
on the road. The dog was not able to 
keep pace with him and still he 
speeded up. The S.P.C.A. gentleman 
was seeing all this and he at once 
stopped the motor bike and prosecut-
ed him, because he has made the dog, 
which has such loyalty to its owner, 
to run at such speed unnecessarily. 1 
can understand that being treated as 
a cruelty in a civilized country. But 
here things are quite different. That 
is the sum and substance Of my con-
tention. There should not be any ill-
trea .ment or cruelty to animals. But, 
at the same time, if these are not 
related in specific terms in an enact-
ment to the conditions obtaining here, 
then the question of harassment will 
come in. 

I have quoted the other day the 
story of how the order of a Raja was 
taken by a clever and ingenious fellow 
to amass a great amount of wealth. 
When that person went to the Raja 
for some job, the Raja asked him to 
go to the shores of Arabian sea and 
count the waves. He went to the 
shore and started counting. He would 
not allow a sigle canoe or ship to go 
near the barour, because that will 
disturb the waves, and he had a pucca 
order for the counting of waves by 
the Raja. So, for every canoe and 

ship he will take money. Then he 
built a palace even bigger than that 
of the Raja, in front of the pala~e of 
the Raja. The Raja asked his Diwan 
"WhOSe palaoe is coming up in front 
of mine?" The Diwan replied "It is 
of that person 'whom you asked to 
count the waves". The Raja was sur-
prised how the counting of waves 
could help a person to make money. 
Then the Raja knew that even the 
counting of waves could help a person 
in getting money. 

The same will be the effect of this 
enactment if we cannot properly 
enforce it' and if we entrust it in the 
hand3 of unscruplous people. They 
will unnecessarily harass people. 
Now under this law, anybody can 
sea~h the house of anybody or any 
shed. Even at an earlier stage I had 
pointed out that even in civilized 
countries the prevention of cruelty to 
animals is not entrusted to police 
officers and it is entrusted only to 
humanitarian associations. The Society 
for the Prevention of Cruelty to 
Animals are operatin-g in many of the 
civilized countries and they also take 
up these cases, as they are bound to 
under the law. But they do not resort 
to the harassment of the poor people, 
consciously or unconsciously, by 
entering their houses. Under this Act 
even the policemen are empowered to 
enter the house of a -peasant. 

Now, 80 per cent of our people are 
peasants owning cattle. There will 
not be a single peasant who has not 
got a pair Of bullocks. If he has got 
a poor and famished cow or buffalow 
the police can prosecute him. So, what 
I say is this; make the conditions of 
the people better first. Before that, 
if you give this harassing weapon in 
the hands of people, ev~n though 
intentionally they may not like to 
harass people, because the provisions 
of law are such they are bound to 
harass people. What is the point in 
your coming afterwards and saying 
"These people have harassed them; it 
is not the in~ention of the law makers 
to do that; it is not the intention of 
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this august body, the Parliament, 
which wants only good things to be 
done; actually, it has blessed this Bill, 
because they thought there shou1d not 
be any cruelty to animals"? Thare 
is no gainsaying that. Everybody 
admits all these objectives. In actual 
practice, what is going to be in the 
villages is this: harassment. In the 
beginning itself, I said this should not 
be viewed from the angle of philoso-
phy, etc. Why should we import all 
those things here? My hon. friend 
Shri C. R. Pattabhi Raman has been 
telling us of vegetarianism and all 
these things. There are two sides to 
the question. If the Eskimos are 
asked to take sambhar and aviyal, I 
do not know what will be the effect. 
My han. friend Dr. Melkote said that 
monkeys are not taking flesh. But 
monkeys eat fish. 

An Bon Member: They eat insects 
also. 

Shri Warior: Man originated on the 
river banks and began to eat fish first 
before any vegetable. That also is a 
theory. Is it necessary to bring in all 
these theories here? I dO not think 
it is necessary to bring in all these 
theories here. I will quote the first 
hymn Of the Rig Veda. What does 
the hymn say? That hymn says: Oh 
Indra, soma is reaJy for you; meat is 
ready for you; come and enjoy them 
and help us with your thousand 
horses to defeat the dasyus. That is 
the first hymn. I am not saying that 
they must be condoned and accepted. 
Why should we import unnecessary 
extraneous matter whim we are 
deciding upon something very mun-
dane. 

An Bon. Member: Where do you 
find it? 

Shri Warior: We find everywhere 
in the Rig Veda. 

I am for the Bill. That is there, 
because I do not want unnecessary 
infliction of pain. But, necessary and 
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unnecessary are very indefinite terms. 
Such and such an act, such and such 
an act, such and such an act must be 
defined clearly and specifically and 
brought within the Act. That is my 
suggestion. These harassing clauses 
must be at least for the present taken 
away from the Bill, or at least kept 
in abeyance at the time of making 
rules. 

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Mr. Chair-
man, I am, indeed, more than grate-
ful to you for giving me this opportu-
nity to puticipate in this debate. 

I am more than shocked that my 
han. friend the Minister of Food and 
Agriculture should be a party in any 
form, direct or indirect, in the pres-
entation of this Bill. I had hoped that 
he would have continu~d to be 
occupied with the more important 
task of feeding animals, human beings 
and the like. The legislation is sheer 
waste of time. If you will forgive 
me, Sir, I had hoped that the Nehru 
Cabinet had better things to do in life. 
But to me, this seems something 
where their thinking had stopped 
suddenly and they had to take 
recourse to useless matter which would 
occupy us here in Parliament, in the 
Upper Hause and in the Lower House 
at the instance of a very worthly lady. 
I find it very difficult to accept this 
Bill. I want to tell my han. 
friend over there that this 
Bill should be thrown out of thls 
House lock, stock and barrel. I shall 
endeavour to give my reasons for all 
this virulent, forthright attitude. 

First of all, what does this Bill 
stand for? If you look at the very 
first page, what is an animal? An 
animal means any living creature 
other than human being. Only behind 
the Chair the other day, there was a 
reptile. I want my han. friend to say 
what he means by unnecessary pain, 
sufficient food, confinement and all 
these various things. I would like 
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him to give us a demonstration. I am 
proud of the fact tfiat my hon. friend 
over there is a lover of animals. He 
has some very fine dogs. He has 
finer ones than we. 

If we go through the Bill, we will 
discover that he can be put to trouble 
by anyone in the street about his 
dogs, for chaining them or not taking 
them out for exercise. If I may say 
so this unnecessary pain, reasonable 
o~portunity for movement, sufficient 
food and drink, 'shelter etc., are all 
very vague things. 

You do not make people kind of 
legislation. Our Governmen1 has fail-
ed to make people honest or sober or, 
for the mat~er of that, diligent by 
legislation. Our Government has 
painfully failed to implement prohi-
bition by legislation, et hoc genus 
omne. By legislafion you do not 
achieve something that can be achiev-
ed by education, by a certain, shall 
we say, spiritual development in man. 

On the question of kindness to 
animals, as I bave said on the floor 
of the House before, I have found my 
friends here worshippers of the cow, 
the horse and everything else. There 
is not one of them who ha's moved an 
inch to cut a blade of grass to feed 
the cow. Yet they talk about the 
slaughter of cows. They do not seem 
to be bothered very much about the 
slaughter of human beings. The cow 
is more important than anything else. 
I am not arguing against that, but the 
point is this: what are the positive, 
concrete steps that my friends take. 
As far as I am concerned. without 
trying to offend anyone, 'it is much 
more important, is it not, Mr. Chair-
man, that one half at least gets a full 
meal, than both halves getting practi-
cally nothing, Well, the solution is 
there, 

So, my main difficulty is that by 
having this type of legislaHon, we 
shall be bringing into existence and 
administration that will O!! of harass-
ment to everybody. 

My friends over there to the right 
only talk of the poor man, they say 
the poor farmer will be haras:d. 
Actually, it will be the rich man who 
will be harassed because there is more 
money to get out Of him. Out of the 
poor man, how much can you get? 

Shri Tangamani: Both the poor 
and !he rich will be harassed. 

Shri Jaipal Singh: I am not worried 
about the poor man. The poor man 
can look after himself. Certainly, my 
friends will look after the poor man. 
But here is the case of a man who 
does not necessarily have to live on 
the animal. The poor man is depend-
ent for his livelihood, agriculture, 
haulage, everything else on the 
animal, but with the rich man it is 
a question of love for the animal. As 
I said, harassed every one will be. 

This type of legislation is going to 
multiply corruption in our country. 
Let any Member of Parliament come 
to my house. I will show him how 
animals are treated in my household. 
I have no place for bugs in my house, 
no place for mosquitc~s, They are 
included as animals in my friend's 
BilL Thev are also animals, and I 
must be very polite to them, I must 
not unnecessarily cause them pain. 
In fact. I must look after them, What 
is this type of legislation? 

The point is, certainly the tradition 
of our country through the centuries 
has been one of kindness to life as 
such, We have even gone fo" the 
extent of believing that plant life has 
feeling, It was left to Shri .Jagdish 
Chandra Bose to demonstrate that' 
even a plant had feeling. I was an 
under-graduate those days at Oxford. 
It was the last thing he demons-
trated to the rest of the world 
Before others discovered and 
developed other theories, how when 
vou plucked a twig, the pIani also felt. 
So. it i.. not merely a question of ~at 
Wp do tn animals as defined by my 
hon. friend's Bill, because there is no 
definition at all. He is going to keep 
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[Shri Jaipal Singh] 
a reptile in his pocket every day in 
the name of kindness to animals. 1f 
he is going to live up to this Bill, that 
is what he should do. He should, in 
fact, breed all the mosquitoes in his 
own garden so that they do not go 
elsewhere. That is what he should do, 
so that others do not have an oppor-
tunity to be unnecessarily unkind and 
they need not be unnecessarily cruel 
to anything else. Let everything be 
concentrated in the hon. Minister's 
own place. 

Shri Chintamoni Pa.nlgrahi: Why 
should my hon. friend take the hon. 
Minister seriously? 

Shri .Jaipa.l Singh: It is a very ser-
ious thing. I t.hank you because of 
that. It is a very serious thing. It is 
just one other way of showing what 
hypocrites we are in this se:f-righte-
ousness of kindness to animals. Is 
th-ere any law that has prevented any 
one of us, any one of the forty crores 
of people in this country from being 
kind to anything? Do you need legis-
lation to teach you to be kind to any-
thing? Do you have to punish some-
body to make him do the right thing? 
Is that our approach? I ask my hon. 
friends on the other side. Sir, by 
legislation, we solve no problem. 
Here, We have deep and ancient myths 
of kindness particularly to the cow. 
But the very essence of our civilisation 
throughout the ages has been one of 
kindness to life as such. 

Now, today, I am hocked that we 
should have found it necessary to bring 
forward legislation to remind us of 
that, of something that shOUld have 
been on our very blood, without hav-
ing to be reminded of it. Today, we 
have become so impervious to what 
we are that legislation is necessary for 
us to be reminded of this. 

I Mve a feeling that my han. friend 
will oblige me; I think he wants to 
oblige me, but there will be strings, I 
do nonmow, not the American strings 
I am thinking of, but there may be 
strings. But if I know him at all, if 

I know his love for his animals in his 
own house. the best thing he can do 
is to condemn this, withdraw himself 
and leave things where they should be. 

Shri GaDapathy (Tiruchendur): It 
is a good thing that this Bill has been 
brought forward, and we are going to 
enact it into law. But under the guise 
of this Bill I am afraid more harass-
ment will be caused to the villagers 
or agriculturists than good, so much 
so that I feel that the interest of ani-
mals should not be placed before the 
interests of human welfare. 

For instance, clause 11 (1) (a) pre-
vents beating, kicking etc., and sub-
clause (1 )(k) prevents starvation, 
thirst, overcrowding etc. Takill.g 
these two clauses into consideration 
we have to consider how far we ca~ 
help the agriculturists, because they 
are the people who will be very much 
affected by this. 

15.59 JmL 

[MR. DEPUTY-SPEAKER in the Chair] 

For instance, a certain amount of 
goading or kicking or beating is re-
quired to make an animal do better 
performance. I hope everyone will 
admit that. 

Shri Narasimhan: Even here, whip-
ping is required. 

Shrl Ganapathy: For instance, while 
ploughing, i:f the bull lies down and 
r"fuseg to work, then, what do the 
agriculturists do? They immerse its 
mouth and nose into water, suffocation 
is caused, then, immediately, it gets 
up and does its work. I think the pain 
caused hy castration will be more 
spvere than that caused by this suffo-
cation to make the bull give a better 
performance. How are we going to 
prevent such things? 

As regards starvation and over-
crrywd1ng, the hon. Deputy Minister 
will know what is the state of affail"!l. 
Take the case of sending stray cattle 
to the south. How far is it practical' 
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The other day we had the experience 
of seeing it, the overcrowding and 
starvation in the Railway wagons on 
the way. When the cattle require 
water, we cannot provide the water. 
Such practical difficulties will arise. 

A poor man will rear a small dog 
or small cat. They become pregnant. 
They will not b~ forth only one 
baby; they will bring forth several 
babies. What is the poor farmer go-
ing to do with them? What provision 
can he make? 

Mr. Deputy-Speaker: The Minister 
might have some plans in view. Why 
should hebe SO pessimistic? 

Shri Ganapathy: The poor farmer 
will keep one or two of them and will 
throw the rest into a well or outside. 
That is the common experience in the 
village side. People' who come from 
villages know about this. This is a 
practical way of disposing of them 
because the farmer cannot afford to 
maintain all the babies. 

Then again, certain animals become 
unwanted. After we make use of 
them, they become old. Who is to 
take care of them? The farmer will 
take his old animal to ·the market. 
The market will be 20--30 miles 
away. There again the question of 
feeding it comes. Niain it faces star-
vation. Such practical difficulties will 
arise. I hope in making rules the hon. 
Minister will look into these things. 

Then I come to clause 28. It says: 

"Nothing contained in this Act 
shall render it an offence to kill 
any animal in a manner required 
by the religion of any com-
munity". 

Here I want to mention that tlhere is 
already an Act in Madras State by 
which Hindus are prevented from 
sacrifiCing animals for religious pur-
poses. It is not made cognisable. 
There was some respect for the law 
in the beginning, but when it was 
not cognisable, people had taken to 
the sacrificing of animals again. Are 
1568(Ai) LS--8. 

Animals BiU 
Government afraid of making this 
clause not applicable to the Hindus, 
that is, preventing them from killing 
and sacrificing animals for religious 
pUI1pOSES? They could have boldly 
done it. 

Again, 1 am not sure whether be-
cause of this exemption, the Act al-
ready in force in Madras will be 
repealed. 

SIIri S. K. Pati1: No, no. It is not 
necessary. 

ShrI. QaDapathy: Of course, 1 have 
my OWn doubt. That has to be clear-
ed. 

Again, forfeiture of animals is pro-
vided for in another clause. It ia 
very unCharitable on our part to do 
this. Mere punjshment by way at 
fines should suffice. For doing somE< 
harm to animals, a person should not 
suffer imprisonment. After all, es-
pecially on the village side, no agri-
cuiturists will cause harm to the ani-
mals or pains to them, just for plea-
sure. They will do it for some definite 
purpose, the PUI1lOSe being to produce 
more food. These are tlhe people who 
produce more food. By the introduc-
tion of this legislation, they should not 
be harmed very much. 

Then care must be taken to incor-
porate rules to protect farmers who do 
certain acts to put animals to better 
performance. 

Lastly, with regard to clause 30, 
presumption to guilt. If a man UI 
found in possession of the skin or the 
bone, he is considered to have caused 
some offence with respect to animals. 
This is a deviation from the general 
principles at the Criminal Procedure 
Code and the Lndian Penal Code. 
The burden of proof must always be 
on the complainant and not on the 
accused, sufficient care is not taken 
and if this is put into force, it will 
be very difficult to prevent people 
from causing unnecessary hardship to 
the persons who are in possession at 
the skin or bones or other things. 

I think some other Bill will also be 
introduced or some amendment at 
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[Shri Ganapathyl 
least to prevent Hindus from sacrific-
ing animals. There are already Acts 
in Madras and Mysore to prevent this, 
killing of animals for religious pur-
poses. It is an open way of killing a 
number of animals during festivals, 
the sight of which is horrible and in-
tolerable. I nope our hon. Minister 
will do sOmething immediately in that 
regard. 

Mr. Deputy-Speaker: I find that 
there are so many hon. Members still 
wanting to participate in this debate. 
Originally, we had fixed 3 hours for 
this. We ought to have concluded by 
5-all the stages. At that time I had 
suggested that we should apportion the 
time for the general consideration and 
the clause by clause consideration; but 
that was not done. Now, may I know 
the wish of the hon. Members, whe-
ther they want to continue this? 

Some HOD. Members: Yes. 

Shri M. V. IUislmappa: We can 
finish this. 

Mr. Deputy-Speaker: Shrimatd 
Subhadra Joshi. 
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Sbri Narasimhan: Sir, the Bill had 
a long career. Nearly a year before 
1Ihis Bill was referred to a Joint Com-
mittee. I happened to be a member of 
that Committee. So many days passed 
before it oould reach us. I am glad, 
after all, it has reached us. Most of 
the European countries have such good 
legislations on this subject, and for us 
to lag behind at this stage is rather 
very very undesirable. It is good. tlhat 
we have taken a step to be on par with 
other modern nations who have de-
cided that notwi1hstanding there being 
cruelty or killing of animals such 
killings should be as painless as possi-
ble. Shakespeare has said that there 
could be a method in madness. Well, 
it is so. There could also be kindness 
even in cruelty. That is how we have 
to compromi9E." in our activities. This 
Bill is very necessary particularly 
from this point or view. From the 
days of Asoka we have insisted on 
animal welfare. There is also a pro-
vision in the Directive Principles of 
State Policy that cattle B!lould be 
protected. It is partially in pursuance 
of that provision this Bill has come 
up. 

Coming to the Bill itself, a Welfare 
Board has been provided for. But 
education also is necessary. In this 
matter of prevention of cruelty to 
animals, there should be more scope 
for the Welfare Board through edu-
cation at all stages to make people 
rome together and adopt the civilised 
way or dealing with animals. 

This Bill will definitely get general 
support. Therefore, it is nece9SII1'Y 

that-we are on the eve of laundhing 
the Third Plan--enough money should 
be provided for implementing the 
provisions of this Act. I do not think 
enough provision has so for been 
made. I hope when the final Plan is 
drawn up enough attention will be 
paid to this aspect also. When the 
Board is constituted, it is necessary to 
see that people who are well-versed 
in the work of being humane to ani-
mals, humanitarians are given suffi-
cient scope, because, it does happen 
that people with very little qualiflcat-
ions also get into these committees. 
Such a mistake should not take place, 
when the Board is constituted under 
the Aet. 

17 hrI!I. 

Another thing to which I should 
like to refer in this connection is this. 
There is a provision in the Bill that 
animals kept in captivity should not 
be taken out and then killed for sport, 
and that killing them after releasing 
them from captivity be banned. There 
is a provision to that efJ'ect. But I saw 
in a press announcement that now ar-
rangements are being made, during 
the visit of Her Majesty the Queen of 
England, for a tiger shooting. I do 
not think that we could start a legis-
lation !ike this with suell an event 
coming in its wake. After all, we 
know that when su"h celebrities. are 
to come and begin shooting, a lot of 
previous arrangements has to be 
made. I really think it is not good 
snort to collect an army of people, 
mak ... them hunt out and then find 
one poor tiger which has got out of 
tune with modern dav and catch it 
somewher~ and shoot it down. I do 
not think it is real sport. 

We also know from previous records 
that sometimes, ..ame animals in 
cantivitv used to be released in the 
fore!<1: and then to !rive satisfactiOn to 
a distinl!Ulshed visitor. they are killed 
and t'hus some sati,;factlon is secured. 
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Mr. Deputy-Speaker: Would he sug-
gest that a man should go unarmed 
just to grapple with a tiger? 

Shri Narasimhan: It is a trial of 
strength. Even for a single man with 
a rifle to face a tigar, it needs a lot 
of courage. That will be real sport. 
It does not matter even if it is half a 
doren people. But when a VIP cornes, 
great arrangements are made for him 
to shoot. It is not really sport. So, I 
think the hon. Minister will use his 
influence to see that such a kind of 
thing is not encouraged. 

Mr. Deputy-Speaker: The Minister 
will not be helpful in this respect and 
so the hon. Member might try! 

Shri Narasimhan: I have my hopes 
in this respect, notwithstanding, Sir, 
your doubt, that he will use his in-

fluenee. Even comments have ap-
peared in the press, and it shows that 
the public do not appreciate it quite 
well. 

Mr. Depaty-Speaker: 
more? 

Anything 

Shri Narasimhan: That is all 

BUSINESS ADVISORY COMMITl'EE 

FIFrY-NINTH REpoRT 

Shri Siddananjappa (Hassan): Sir, 
beg to present fifty-ninth report of 

the Business Advisory Oommittee. 

17'03 hrs. 

The Lok Sa.bhl1 then a.d;oumed tiU 
Eleven of the Clock on Tuesday. the 
13th December, 19601 Agroha.ya.na. 22, 
1882 (Saka). 




